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Thursday, this the 6" day of March, 2014

- CORAM: |
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. 0A29/2013

I C.H. Mohammed Yasin
* S/o Kidavu Koya,
- Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

[\
[

T.P.Latheefl
S/o Atteka :
~ Thiruvathapura, Kiltan Island, ,
Union Territory of Lakshadweep-682 558 , Applicants

(B‘y Advocate: Mr.Shabu Sreedharan)
Versus

I. Union Territory of L.akshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath )
~ma~Union Territory of Lakshadweep '

%OM‘N"S'T@;?@?varathi Island-682 555

“lage (Dweep) Panchayath
y §1’f"1 Island, Union Territory of L.akshadweep-682 558

-



4, The Executive Officer ‘ .

'Vlllagc (Dweep) Panchayath
| Klltan Island Union Territory of L. dkshadweep 682 558

5. 'Ihe Prmupal
Government Senior Secondary School
Kiltan Island ‘ |
Union Territory of Lakshadweep-682 558. Respondents

(By Advocéte: (Mr.S.Radhakrishnan (R1,2& 5)
N (Mr.R.Ramdas (R3)

3. 0A 672013

[ Seedikoya.M.
S/o Abbosala Koya
Malayattiyoda, Kiltan Island
Uhiéh'T;erritory of Lakshadweep-682 558.

Malsha T, ,

S/o KIddVU Komalam

'I henakkal House, Kiltan Island

Unlon T cmtory of Lakshadweep-682 558.

[2S]

3. Ab‘dulla'A.P.
S/o Khalid
Alimapura, Kiltan Island
. Union Territory of L.akshadweep-682 558.

1la [llam, Kiltan Island
_erut@ry of Lakshadweep-682 558.

5. _S.ayed Muhammed Koya C.H.
S/e; Muthukoyd
Chamayath House, Klltan [sland
Umon Temtory of Lakshadweep-682 558.

- 6. Rafeck I han H M.
S/o /\bdul Rehman

T Allyal House Kiltan Island “ - \
o 10r1 lemtory of L.akshadweep-682 558. © Applicants
“ ¢! I\/Ir Shabu Sreedharan)

Vexsus
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S ;

Umon Ten 1tory of Lakshadweep represented by
the 'dmmlstrator Kavarathi Island-682 555

s tot of Panchayath
Umon Terr1t01y of Lakshadweep
Kavarathl I%land 682 555

3. T he Chalrpel son
C V;llage (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4. The Executive Officer
s Village (Dweep) Panchayath
Kiltan Island :
_Umon T emtoxy of L akshadweep 682 558 - Respondents

(By Advocate (Mr.S.Radhakrishnan (R1,2 & 4)
3. OA 87/201 3"

I Abdul Salam P.P.,age 43
Slo galdmuhammed !
Puthlyapura Kiltan Island

Lakshadweep

2. Khan agc 33
‘ uhammed ,
o use, Kiltan Island ,
Applicants
(By Adv : Mr;}?fétap Abraham Varghese)

Versus

T he Admlmstl ator
Umon Territory of Lakshadweep
Kavalathl 682 555

: 'nectm Department of Science & Technology

—3.. ﬁ*‘al- Ofﬁcer
~ay 7 Ty

Respondents
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Mr.S.Radhakrishnan (R1,2 & 3)
: »(Mr R.Ramdas — R4)

‘OA 113/2013

Mulhukoya'T P

S/o Kidave HaJ1 ,
Thuuvathapma Kiltan, Lakshadweep.

Sallh P

S/o beahnm Ha_]l
Pandara Klltan Lakshadweep

Yacoob P. K
S/o Subair.A.
Punnakkad Kiltan, Lakshadweep

All Mohammed
S/o /\ttaka Ahyal Kiltan, Lakshadweep.

Kunhlkoya AP,
S/o Sayed Muhammed P. K
‘_kg}gpura Kiltan, Lakshadweep.

, S‘athdr'C H
' S/o Mohammed P.

Ktin 1Haj iz,i,'Pallithithiyoda,
1 LT ‘I.'.:I

ak shadweep.

(B3A eMsDalsy I Daniel)

Versus

: 1‘ Applicants



A

EuN

“The Administrator

Union Territory of Lakshadweep
Kavaxathl 682 555

Fhe Chalrperson _
Vlllage (Dweep) Panchayath
Klltan 682 558

1 he Employmem Officer
Kdleathl Lakshadweep 682 555

-D-J_ICCIOI of P a‘nchayath

‘Department of Panchayath

Kavarathi — 682 555

The Executive Officer
Vl]lage (Dweep) Panchayat, Kiltan — 682 558

T Iontlcultuml Assistant
Vxllage (Dweep) Panchayat, Klltan 682 558.

S/o Yousuff a
Kanmchetta Kiltan Island
UI ofI akshdadwcep 682 558

Kunhl M
S/o-/\mpul_;o‘_ya

M. am letan Island
U.F"‘FLakshdadwcep 682 558

S/o llafma L
Puthenpura Kiltan Island
UT ofLakshdadwcep 682 558

Kiltan Island
hdadweep-682 558

Respondents



6. (unhl K P .

tan Island
da_weep-682 558

Abdul KasnnPV

%/o Muneer- -
Pentamveh Kiltan [sland
UT Qf akshdadweep 682 558. : Applicants
(By Ad_vdcate: Mr.Shabu Sreedharan)

Versus

eUthh Territory of Lakshadweep represented by
he Admlmstratm Kavarathi Island-682 555

' 2. The Dnector of Panchayath

Umon Territory of Lakshadweep
Kavalathl Island-682 555

Lo

" The C;h_;anjperson |
Village (Dweep) Panchayath
K_'_i]tan_ Island, Union Territory of Lakshadweep-682 558

4. The Lxccutnve Officer

anlagc (Dwecp) Panchayath .
: 'Knltan. Island Umon Territory ofLakshadweep 682 558

-~

Umon Iemtmy of Lakshadweep 682 558. " Respondents

- (By Advocate : (I\/h S. Radhakrlshnan (R1,2,4 & 5)
6. _OA 137/2013
I .hlaludheen K K.

8/0 Shalk Poovalap
: Poovalap iI IouSef, Kiltan Islahd,




Ameerali AP, .
S/o Syed Mohammed
Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

5. Ismail T
'S/o Yusuf
Tholiyoda House, Kiltan Island,
S UT of‘LakshadWee‘p-682 558.

6. -Syed Mohammed Koya K.P.
Slo Mohammed

Kanjipura Héuse, Kiltan Island,
UT of La kshadweep-682 558.

7. Kasimkoya C.H.
* Slo Muthukoya
Ammipura House, Kiltan Island,
Ufl" of Lakshadweep-682 558. | Applicants
(By A‘(ﬁgQé‘C%ﬁfé’fﬁMl‘.Shabu Sreedharan)

Versus

2. "lhe Dnécton of Panchayath

Umon Temtoxy of Lakshadweep
'/arathl Island 682 555

3. 1 hie' Chaupe:;:on -
p) Panchayath

s':h f'\blictncal Sub D1v151on
™~ //Ki)lﬁan Island - -
\ ﬂmon T err 1tory of L akshadweep -682 558. Respondents
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B

! L. Sadakathulla A, age 38

' * §/0 Kunhi Ahammed

: AJnad House K)ltan [sland
I akshadweep o

Nara _llaPT age 26

Slo Kun N1 |

Palllthlthlyoda House Klltan Island

Lakshadweep N Applicants

(By Advocate: Ms.Déjsy L. Dan'iel)
Versus
l. The Admmlsu ator

s Umon Iemtoxy of Lakshadweep
! Kd\’dldlhl _682 555.

2. 1 he_ChZanpel son

Ka\'/alvathl-,6:.82'5'58 | - Respondents
(By Advocate Mn S Radhakmhnan (Rl& 3)

8. - O.AAN0.21=2/20A13

P P llavvabl W/o “Abdul Salam
I abouler““‘AgncultuJal Department

| Applicant

] ﬁ{he Dnecton of Agnculture
Unro’h/l CllltOIy of Lakshadweep




. 2. The Admi_ni_sjfratdr
Union Territory of Lakshadweep
Kavarattl Island 682 555. : Respondents

(By Advocatc I\/Ir S ‘aj-dhaknshnan)

9. OA 266/ 2 013

| SabirAlLK'
Kuriyathiyoda:House,
Kiltan Island. *

2. (, P. Firoz
"Chemmanam Palli House
Kalpeni [sland.
| 3. K.P. Cheriyakoya

Karuppathapura House,
Kalpenl Island.

4. M C Jaffel
Pak! Kipura] l—Iouse
Ka]pem Island

5. Ilabsa A
Allkome House
Klltan Island

6. A P Naseema
Aynapura House

Applicants

Admlmstrat ‘n.  of the Union Territory

of L al<shadweep, Kavarathi — 682 555.
2. lhe Dnectm (Serv1ces)

Admlmstl anon of the Union Territory

of Lakshadweep (Secretariat),

Kavaram = 682 555.

nvironment of Forests
ry-of Lakshadweep, o
555. , Respondents -

iy,



o HafaEy ke g

(By Advocate I\/h S Radhakjlshnan)

10. () A No. 268/2013

Umon 'Terrltory, Lakshadweep

2. B M Mansoor , '
.S/0. Late A.C: Mohammed Jalaluddin
Bharkéth Manzil -
Agali Island, Union Territory
, Lakshadweep.’ ' Applicants

(By Ad,vqca.tezﬂl\/l‘r. Grashious Kuriakose)
Versus
I.. Zl he Admlmstrator

Umoh Fen 1t01y of Lakshadweep,
Kavalathl 682 555.

2. 1 he Dn ector of Panchayath
Dcpartmcnt of. Panchayath
_Kaval alll - 682 355,

s, @pecxal Ofﬁce1
Vlllage (Dweep Panchayal Agatti) — 682 558. Respondents

(By /\dvocalc Mr. S Radhakrlshnan)

1. ()A269/2013 |

- Applicant

NSGIEESE
o n.'-::, - P A
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2. j—‘:hé{éhairpéﬁéén'
Village (Dweep) Panchayath
Kiltan-682 558 -

(V8]

The Employmenl Officer
Kayaratln I_ akshadwecp 682 555.

4, Director of Panchayath
Depaxtment of Panchayath
Kavalalhl 682 555

5. '[ he Executlve Officer
Vlllage (Dweep) Panchayath
Klltan 682 558

6. Ijlorti'cultural Assistant
Village (Dweep) Panchayat,
Klltan 682 558 Respondents

(By Aq\?ocatc;: o (M; S.Radhakrishnan (Rl 3& 6)

Applicant




N TITE Do . e M

12
ep) Panchayath,
- Respondents
dhakrishnan - R1-3)
13. ¢
LT
S/o Sayld VK.
Vallomkadlyodu
Kiltan Island, Lakshadweep
2. 'Saycd Badush‘a.Muhideen S.V.
Shahar Ban Vilas House
vChetlat Applicants
(By Advocate M1 Grashlous Kunakose Sr. & Ms.Daisy I Daniel)
a Versus
I I’k ‘;.Admlmsuator
UT ofL kshadweep, Kavarathi-682 555.
o 2. Dnectox .
Suencc & Tochnology
Chetlal 682 556
3. Dnector ol"Panchayath
Ruxal Develbpment Depammem of Panchayath
4,
eep) Panchayath
5. Addl Sub I Lls'sl-c‘)-nél Officer
Chetlat 682 556
6. IJ,:u,mor_Scl,elntl-:ﬁc Officer
Chetlat—682 556.
7. /\ccounls Ofﬂcel _
Qccmtax iat rathi-682 SSS. Respondents
ABTH Mi. 8R4dhakrishnan-R1-3 & 5-7)
/ ;'L\"f:‘b‘\“‘\“ '
3»'/1'
v// <




[ A K. SaJeed :
Al<l<ara Iouse_ '

-Kalpcm Island

3. A.l'_. Ahadab1 -
Athanam Thottam House
Kalpeni-Island:

4. P.P.Sulaikha
Puthiya Pandaram House
Kal'p'eni"lsl_and’.

S. C. P Nooxjehan
Chemmanam Palll House
Kalpem Island

6 A ( B‘ceb’l :
Alakl(alar House
Kalpem Island

7. l\/l P l\/Iohammed
l\/lLllllpUld House
Kalpeni Islafld.

B. Gangesh)
Versus

LT 1¢.. istrator,
- Admilr tion-of the Union Territory

dl" Lal<éha_weep, Kavarathi - 682 555.

[\

'The‘ Directon (Services)
Administration of the Union Territory
of I akshadweep (Secretariat),

Applicants

Respondents



15. QA 300/2013

I B.Koya, age 42,
S/o Bammad, Bilutheth House
Andxoll Isldnd )

2. B.Ahammed, age 43
S/o0 Mohammed, Bakakada House
Andrott Island. '

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

4. P.P.Flassan, age 41
S/o Sayeed Bukari M.P. Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

6. <M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott [sland.

8. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island. -

' 9. T.P.Shamsuddeen, age 30,
S/0 Kunhi Koya, Thattampokkada House,
Andrott Island.

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I1. "P.P.Fathimath, age 41,
D/o Kunhiseelhi Palath Puthiyapura House,

L A‘Jam\\} age 48,
T S/ f&bdulla Attalada, /\hyathana House,
/\n?dmll Island.



13.

17.

18.

20.

21.

22.

23.

15

A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. ’

L.Khadeejomabi‘, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

*C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
«Andrott Island.

K.K.Kunhibi, age 52,
S/6 Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Is_land.

Mohammed Murshid, age 36,
S/o0 Koyamma K.P., Moosathada,
Andrott [sland.

.K{;C.EMohammed Hussain, age 39,
S/0 Sayeed Ismail, Kannichetta,
Andrott Island,

‘.':_!amza age 34,
;;ﬁgldave M.P., Pandathpura

5 An’d@ls Island.
1 &



A

25.  M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

26. P.P.Hassan, age 41,
' S/o Abdul Khader K Pcrumpally House,
Andrott Island.

27. _P.M.Thajunnissabi, age 39‘
Do Majeed, Puthiya Manzﬂ
Andrott Island.

28.v L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

29.  H.K.Hussain, age 395,
S/o0 Pookunhi, Halookakkada House,
Andrott Island. .

30. M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. ' '

31.  K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadlyammada House, Andrott Island.
32. K. Mohammed Basheer, age 34,
S/o Aboosala UK. Kunthathalam House,
Andrott Island

33, K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
/\nd1011 Island.

34, A Rasheed (han age 39,

bdul Salam age 33,
S/o Muthukoya Kannathimmada House,

Andxou Island.
Wal Hussain,age 31

/f\tg mﬂ% Kol
aV., Kerakkada House,

Qg_\/ @ . %
N '\"‘:An OB 1s\and

w



40.

41.

42.

44.

46.

47.

o e AT

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

“Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
“Andrott lsland

P.P.Mohammed Farook, age 37,
S/o0 Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/0 Sayeed Koya, Moosankakkada House,
Andrott Island.

M. C Hammedathbl age 37,
D/o-Y,ousaf, Mylacheual ouse,
/\nd1011 Island.

Doulathdbn age 33,
[D/o Kidave, L avanakkal House
Andrott Island.

sGuhar Madeena Beegum, age 37,
D/o Mohammed B, /\llvatha1a House,
And1 ou Islcmd

ookunhi Koya, age 36,
/ coob, Kolikkatt l louse,
Andlou Island.

K;Der-yesh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

Versus

Applicams



1. The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

3]

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

2

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

<>

AN

Village (Dweep) Panchayat o
Androth Island represented by its
Executive Officer. '

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

w

6. l\/lloh_a,,é)med Shamsheer M.K.
S/0. Bdthesha U.P.
Mayamkkada House, Androth. -

7. Mohammed Asker-
S/o Seethi

A lviy_‘a-thara House, Androth.

i ,;;‘;:‘
Noushakhan M.K.

8.
sued Koya
rkakkada House, Androth
9. 'ﬁmed Kasim P.P.

dave, Palathupra House, Androth

10, Abdul Akbar
S/o Subair
l?ghda‘th Puthiya Pura House, Androth

1. M-ujéeb Rahman
S/o fbrahim

== =~Aliyathara House, Androth

m Koya
athi House, Androth




13. Mohﬁinmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

| 14, -Moh;a_j_jdmed Abdusalam T
~S/o Abusala .
Thecheri House, Androth

15.  Muhammed Rafi
S/o Nalla Koya K.
Poodamkak_kada House, Androth

16.  Muhammed Kassim
S/o Koya '
Shaikkinte Veedu House, Androth

17. P.P.Koyamma
S/o P.K Kidave
Palathupura House, Androth

18.  Muhammed Khaleel
: - S/o Abdulla
~ Aliyathara House,; Androth

19.  Muhammed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House,
Androth. Respondents
i

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)




16.  QA301/2013" .

S /’\tta.kotya T. V age 44
S/o Koya: Thankgal T,

TSk Koya Kidave, Allyathara House,
“Androth Ieland

3. Mohdmm‘ed age 54
- S/o Shaban, Biriyammada House ,
Androth. Is]and

4. - Yousal, age . 60 '
S/o Ahammed Kandalath House,
/\ndtoth Island

E Rehman age 35
_ S/o Koya K,‘,:q'chett‘a House

6. /\.bdul Nasar age 38
5/0 Nalla Koya Kunnashada House
'/\ndloth lsland

7 Mohammed Basheer age 37
S/o Yacoob Allyathara House

Q/o Koyalnlnagl';l\'/layalnpokada House
/\ndxolh IsJand '

10, ‘Noutal dgje 43
- Slo. Koyamma Koya Thachen House,

" *N\/\nd;olh Igland
. / SR 4f "~ .
,; N N .

T cherl Moosathada House,




s,

16

12.

3.

7.
18. Ba :c‘u age 47
19,
20.

21.

22,

*

Jalal age 3 7

S/o. Kunmsecdhl Palathupura House,
/\ndloth Island ’ :

E alook age 49 :
9/0 Koyamma Pochalam House

Zdrot] otj Is and

‘ '_éHassan age 51
' bdul ‘_Khader?_Karachetta House,

S/o ‘Sayced' Mdhammed Thachen Moosathada House,

vanleth Island

; Moodampula House

ain, age 42
akem Pura House,

1, Kunnashada House

1ammed, Kunhali House,



S 22
;iyanalakam House,
25.  Indeel ) o
| S/o Ahamméd; (andalath House
A 1d1 oth IsJand
26. Mohamméd Sdléém agé'42
- Slo Sayecd Mohammed :Kunnashada House,
/\ndloth sland "
27. -(Jafom age’ 41
S/o Ihang,u Koya Pentamvell House
/\ndxoth Island '
28. s-_idq'eeque;!-ag‘e 43
S/o Kidave, Modiyothada House,
Androth Island. -
29. @lﬁaﬁavasﬂégé 33
S/o Kunhi Koya Pochalam I—Iouse,
/\ndloth Island o
30. Pookunhl age SOn
31.
32.° : ]
S/o H P amza Keya Allyathara House
/\ndloth lsland
33 \/Iohammed ‘Bgsheer age 39
34,
ﬂ'.—'l;Tff'-'
> S
gt



37.
38.
39,
40.
4.
4.
B8
44

45.

Andlolh lsland

23

Mohammed Saleem age 33
S/o. Koyamma Kanmpura House

_ Andloth Island

Shamsuddeen age 33

Slo- Abdul Kader Bellehetta House

Kunhlscethl agjeé_l
S/o /\boo Sala, Layanakkal House,

Andloth Island

Yacoob age 45 .
S/o Samddeen, Kunnashada House,
/\ndloth Island.

Abdul 'Jabbal' age 38
S/o Sayeed Mohammed Kannichetta House,

, /\ndloth lsland

Jamal age 4
S/o bayced Bukan Bldumkattu Bilutheth House

Sajma Beegu m, age 29
Do Nallakoya Lavanakkal House

. Andloth lsland

Shahanas Beegum age 28
BYe -»ol_/a_‘ Lavanakkal House,

3¢ 32
‘Rahmath Villa,



"x% me‘l:"\"‘" S

2k

48. IIassan age 39
Slo Savced_ ;_Bukan Mathalapura House
Andloth Islﬁ nd

49.

50. ]
S/o 00 <oya Neganmada House,
Andloth Island

51. Koya, age 36 _
S/o Attakoya, Mathil House,
Androth’ Island

52, Kam'il age‘4l'
S/o:Muthu Koya Palathupma House,
/\ndmth Island

‘;wdge 30
*cthr"Koya L avanakkal House,
/\ndloth Island‘l , '

53.

54. Sakanya age_‘2 | .
S/o Muthukoya Bllutheth House,
Andxoth Island

ss. Saith, age 37
Slo <umkoya .Aynamada House,

/\nd]oth Isl fnd

56.

57.

b

/\ndloth Islahd

) /;—:ﬂw%%:? %ayccd Mohammed age 42

\}\,’\l

Z/LAI s@*‘
\ 4 :111.(&(6’
\




62.

64
65.
’66.
67.
68.

69.

e
o

:Chel 1ya Koya-,,.;age 32

63.

S/o Shmk

: Hablccbu Rahman age 28

S/o‘ "ayeed M hammed Kunnel House

$/o Aboo Salah, Pelumpalh House

- Androth Isvland |

Mujeeb Rehman, age. 37,

- S/o:Sayeed Buhari, Karakunnel House

Androth Is]and. ‘

Nouicl K, agc 33

- 'S/:o’Nattaya Koya Chenyadam House

Shamsu %humoos age 34
S/o Chenyakoya M., Pentamvilapura House
/\ndxoth Island

MQhammcd fdu] Naser, age 308

N S/O" J llcel M (bttlathattu House

ahulla, age 33
Eal; ya, Nallal House
dxoth I%land L

Ibt athullah ne?lgjeﬁBO
S/o Kunhlsethl Pelumpalll House

' /\nuoth Is]and

Rlyas age:: 29 o
‘y:a P S , Pentambelipura House

-P;aifjdafhulLavenakkan House

R _._._:_--__'_________v.“:,_.." e e e



o~

72.

74.

75.

76.

77.

78.

79.

(/f

.__“ - AR

Slo] ookutty M.; Math'
| /\ndloth Island i

| Andloth Island,.,

K ,
‘6(»‘ ) ’, Lo i
N nd\z SR S TR E TS
NS

(R

hat, aoe 42

Mohammcd Hassan RE1(C 37
S/o Sayecd Mohamm d,’Achammada House
Andxoth I%land

Shamsudeen,;age 32': N
S/o Muthu; Koya K., Nella1 House
Andloth Island

\/Iohammed Naseer age 28
S/o Muharmmed, Pentamvelipura House
Andloth %land

Iiatllath Beeg’um, age 29
S/o Thangakoya, Arathupura House
Androth Island.

l;‘atliainz'Lllddée‘r%l' age 38
g/o \lddVC U K Makket House

\/Iohammed Mustafa age 33
S/o /\hammadlya Jabalpura House
Al’llelh Is]and

B mu,;’ ‘}g“,,...'yﬂr; e



84,
85».‘
86.
87.
8.

8.
90.: |
9.
92.

93,

27

Attakoya ag)c 49
S/o Yacaoob, Allyathara House
Andloth Island -

E' ?ﬁhiyapﬁra House

a ki wlla ag:e 34

- Sfo Sayeed’ Mohammed,-zPalhyett House

/\ndloth Island

Ba%hcel age 55

: Thachcn Moosathala

Andloth sland

\/Iohammcd l"alook age 33
S/p Nallakoya, C.L., Tharampalli Makket House
Ahdxoth Is]and

/\ndx oth Islland' :

' 8
Salccm age 31

b/o 6661111 Ka1akunne] House

_/\ndl()lh Island

Mohammed Ka31m age 33
Q/‘ Say‘eed Mohammed P.C., Pathada House

Mohammc Hlssain, age 41
S/o Sayeed Iﬁmall Kandalath House
Andloth Island




R A A T S

6.

97.

98. Mohammed Musthafa age 42

E davakkal House
Androth Islanq .

99. Navas, égc 25
S/o Flussain; T hahua Manzil
/\ndloth Is]and

100. 'gha"ha'\'/as' ag€:33

Slo S 1alafudcen Mathil House
/\ndxoth I%land

101, Hassan dQG 3.)
S/o Sccthl \/I Lavanakal House
/\nchoth sland

102. Mohammcd Basheex age 42
| 9/0 Yousaf Nellal House
/\ndloth I%land

103.

104. /amul Abld age 26

S/o K\dave K., Palliat House
/\ndlolh and

105. Muthu Koya, age 39
S/o Kunhi. Seethl Makkette
/\ndnoth Island




108. §
109, 0
o,
1
e

13,

Ubaidulla, age 29 b
- Slo Sathax Kanmpuna House
/\ndloth Island

_Jalal age 49

_29

Pandathupura House

S/o YousalP.; M.oodampma House
/\I’ld]Olh lsland "

Kldavu age - 55
5/0 Indeen M. Blrlyammada House
Andxoth Island L

thavu age 59 .

S/o Uab Mekkatllouse
/\ndloth sland _
Mohammcd Salahudheen age 26
S/o Koya T:P; Kandeth House

: /\nd oth I@land

116.

117,

Moha‘ mcd-ﬁA:lthaf age 24

| @/o Jamal Mayompokkada House

/\ndloth Island

/\b’d‘ul (Jafoot' age 28
S/o Nallakoya T., Bappathiyoda House
/\ndroth Island.

Mohdmmed Yath]ya Khan age 23
S/o B'“] “'K@, Mathn] House -



R s e

B30,

120. Zamul Abxd age 41
/c __,_ssamar ‘N. P Kandalath House,
Andloth Island

121. Mohammed age 50 | |
S/o /\bzdul Khader Kaval Chetta House

122, Abu Nasif, age.36
| S/ofSalddlque Kunnas ada House
Androth land B

123. Mohammed Aboo Sallh age 37
" S/o Musthafa, Ammelam House,
Andlolh Island

124. _Koya age 37
S/o Sayeed Mohammed Lavanakkal House :
/\ndloth Islcmd

125, ‘Mohammed RafeekC P age 38
o _S{/o S‘ay}eed ,Chenkkal Puthlyapwam

S/ ik as, Bléutheth House,

: Andx oth 'I:slan

127. Mukboel}: age28
Slo M’cueed L, Perumpalh House,
/\ndnoth Island i

128. Rashced K :Van age 33 a

129, i’gfsik;,age 31

' ,nne} House

§/o Koyamm _"K.P Bappathlyoda House
) ,..,;-f'-"""*"'\/\nd1 oth Island




: . 132. Mohammcd I azal age. 38 _
g/o Kldave, P .Kandalath House

133,

. 8/0 deave Poovadakkattu House,
Al'llelh Island ' :

[35. Mohammed Sdleem age 31
S/o Hassan Kunm Keylyoda House,
/\ndxoth sland > :

- 136 K'oyamma 'age '47
’ S/o Abeo Salch Kavalchetta House,
Andxothllsland

137, fllfldayathulla age 38
- Sk ;yamma Karachetta House
' /\nd oth sland ‘

138. /\bdul A/cez Khan age 41
- Slo. Mohammed Blrayammada House
- /\ndxoth Island

139, ShamSUdddeen, age 32 : 3
Sl "Sldieeque I\/I p. Pazhayakamkattu House,,
Androth Is]and S 1

140.

C 141, 8 .
- S/o 'Ahamed P O Matharapura House
/\ndxolh Is]and

. Ilam7a Koya age 43 o
9/0 K:dave B ‘rAllyathara House

; ,mmelam House




147.

- 150.

153.

i oth' Isiiand

Mohammed Iqbal age 38
S/o Nallakoya, Pel umpally House,
Androth Island '

Pookunm age | 56
S/o Yousafl]ap Bappathlyoda House,
Andloth]sland .

,mcd Basheet age 38

S/o Kldavc A: Mayampokkada House,

/\ndloth Island

Chcnyakoya age 36

S/o Kunnikoya P., Thacheri House,

/\ndloth sland

Nasccmudheen K S P., age 28

S/o Abdul Khadet T Karachetta Sarommapura House,
/\ndloth lsland' (. R

f“’}yabmahman age 31
5/0 Kunmkoya I\/I P., Chekummada House,
Andloth Island

Kunhlbl agc 46
S/o <ad01 Pelumpalll House,

/\ndxoth I\sla11d',‘:,fu




I§I
._158{
'159
160.
161.
162.
151

164,

"ql_al'.House, |

S/o Buhat'l V ) Ch tapokade House,
/\ndloth Island-._a? "

Basheel age 0
Slo Sayeec I §unn_.; ashada House,
Andlolh Island :

Mohammed <u1a|sh1 age 25
Slo. Sayeec Mohammed Karakunnel House,

_/\nd_.l oih Island K

ShéLagé47 S

_ S/o Kidave K, , Kunnumpura House,

/\ndzo h Island

Mohammed Raﬁ age 31
Slo Ham/a Koya K. Pathummapura House,
/\ndlolh sland

Is

1A d': d%e 26 _
Ja: ( C Palhyat House
/\ dJ;()lh Isl,and

/\bc ul Jabbal dge 35 _
S/o <unm %eeth‘l Makkett House
/\ndxoth ]sland

anCCd Mohammed age 54
Q/o Kldavu Poovadakkattu House
/\ndnoth ]sland_ .



24
168. .Mdhaiﬁ.incd'l{afec age 42
S/ Koyamn koya, Mayampokkada House,
/\ndloth Island '
169. Mullakoyd age 47 :
5/0 Majeed K Lav“ akkal House,
170.
9/0 Kldav P Ammeflam House
/\ndlolh Island '
171. Mohammed Kasnm age 46
S/o Yousaf, Bappathlyoda House,
/\nduoth Island
172. KddLC}d ag,e 5] _
D/o Kidave K. Thachen IIousc
Androth lsl"md
173. \/iullabl, agc 3‘4
174.
/\ndxoth slan _..?:
175, Alil /\kba] K age 25
S/o Cher 1yak0ya Kannathlmada
/\ndnolh Ishnd .
176. Mohammcd,Saleem age 33
S/O«Sh}uko : Kunhah House,
(By Ad
Versus
l. 'l‘lhevz/\'dm‘limsu atox

/\dmmlsuatlonl ofthe UT of Lakshadweep
l\avcucuhl 682 '555

Applicants



- (By Ad‘vocate M

17.

,;ahakhéhnan)

()A 302/201 3

laffm age 35
S/o BabUJan Pannethechelta House
Amml lsland

wanakby'“”'

.2,

S/o /\bdull

d,age 47

/\mlm 1Asland:..'

.Jabbal P C age 36

S/o Cheriya Koya, Pu1akkachetta House
/\mml l%land

Respondents

Applicants \



R

36
Versus
I AThe Admlmstratm y
.Admlmstl atlon of th' of Lakshadweep

2.
‘A'dml istrationof: te UT of Lakshadweep
Kavalathl 682 555 B

3. Dlstl ict Panchayat

Amini represented by its
ExecutiveOfﬁcer.

4. Village (Dweep) Panchayat _
Amini Island represented by its _
E xccutlvc Ofﬁccx g Respondents

(By Advocate M1 S Radhaknshnan/M/s Sheriff Associates)

18, ()A 303/20131 N
I Aboobakel'Piz, age 41
@/o Kunhlkunhl “Pallam House

Kav(uathl Island

2. Musthafa B Q. .

age 45

-

o

S/o Cher xyakoya K Aympuna House
Kavcua't 15"'I,sland

5. Yacoob K P : ége 41
. Slo Kidave Ui Kutt)papepura House

//‘m.z s »Kav'alathx Island
svad
L’":AH\'\:__IS[/}A :
el 6\




15.

' \/IUJCCb Rehman B, age 30

S/o Jhcmgakoya Birekal House
Kavaxathl lsland -

Sajitha P. ,age 32

AD/o Alr Axadam Poovmoda House

Kavcuathl lsland

Baslwccx P l aoe 44
%/o Mohammed.Palllpura Puthiya Illam House

9/0 Ahmed l\ammmada Kadapurathaba House
Kavaralhl Island

Salcem A P :"Eagc 34
S/o. Mohammcd C.P., Athampapepura House
Ka\/dldlhl lsland

!\/lohammed IH ssain P A., age 29
0 e (.P Puthlya Alikom House

.' S/‘o Muthu ‘Aynépm ‘a

Kd\/dldlhl lsland



19.

20.

21.

22.

24,

25.

26.

27.

28.

38

nepura
S/o Hamz Ah"}A l:, Séfiyabiyoda

Kavalathl Island

Mamkfan K. P ' age 30
S/o Abdulla A, Kuttltapepura
Agatti l%land Sl

lhdayalhulla S. M. age36
S/o0 Hamzath B. K. Y Subalda Manzil
Kavamlhl Island

/\nsax P P agc 31
S/o Chenya Koya K P. , Pakichipura
Ka\/aldlhl Island '

Sulnmcm K. P age 38
S/o l\|davc U P., Kuttipappepura
Kavamlhl Island ’

| Y'éc“QobeL;l?" asc,c' 40.

Slo, Yousuf P.; | Pulecnakeel House -

> age 34 .
ochlpuxa House

Sa]cem Viag '3‘9
9/0 Ham7ath ¢loda House
Kanlalhl Is]andﬁi'_

/\uakoya B ag,e 41
Slo /\boobackel ‘M.1, Birekal House
I\a\/analm:_lsla11d[

P AT Al oty



38. Mohammcd Shaﬁ K P, age 32
9/0 Qayed Poo, A Kakachlyapura House
I\avaxalhl lsland

'afeek age 37
hokai achlyapuxa House



L 70 Dt S o R

44.

45.

46.

S/o Monammcd T, ' Amanathakepura House

Kavalalhl Island

'S“hélafudhé'cn age 24
%/0 Al A Poovmoda House
Kcl\/dldlhl lsland

(By Advomlc M1 ( B Gdngesh)

[\

Versus

;Ul 01 Lakshqd wecp
‘K‘d\/dlalhl 682 555 1epiesented by

' Dncclcn

’anchayats
mofthe UT of Lakshadweep,

Kavalathl l%land 1cplesented by its
"f\ccuuve Ofﬂte]

Applicants

Respondents



I'T.

Suaj agc 31
9/0 Abusaia, Putjlyalllam House

, /\mlm l%land

K.K.Razak, age - “27 |
S/o: Khadcnkoya Kunmyatamkakkada House
Ammn lsland -

P Ashxaf age';3.7
S/o Ahamod Pallam House

_K C Moosa age 44

S/o. Attakoya Keelachely House
/\mml Island e

3 Kasmlkoya age 42

S/o C l"envdkoya Balapp House.

Raheem M, age 33
S/o Abdullakoya Madam House
/\mml Island

Pookunh1 _ ‘ :
9/0 T.C. Yousaf Noormahal House
/\mlm.lsland ‘

Applicants



N . e el e e g T
Co s e e el w?{,‘;«)v\-?""lvjr...:.f‘iﬁﬁtﬁ O

anchayats
of the U'l of Lakshadweep,

'Dncctm of F(lumt'on
.bncuomte o[ ducaum.
Administration of the U of Lakshadweep
Kdvmalhl 6?’) 555 ;

[

4. Village -(DWQQP) Panchajat
Amini 1sland represented by its
lExCCuti'ye‘=()-‘fﬁcel'; Respondents

(By Adﬁ'v ocate M1 5 .R;adlﬂék_r ijshn an)

20. '() /\ No 32:/2013

. I\/ ohammcd \bdul Ra7ak
S/o UK. NallaKoya
/\llalada Hougc
/\ndxolt Island '

2. K \/100351*_

Lo

/\ndlou Island Applicants

- (By /\dvocmc M1 K B (Jan,g_,csh)
..’ R V,e'rs‘us.

I The /\dmlmsuatm _
/\clml_linstlall()n of Lhe Umon Territory
f Lakghady - 682 555.

thhe Union Territory
”;_(Sem etar 1at)

_ AT ]
A g,"‘()u\\.uom 3
/

——

5}

s"Dc}w%t‘n ent of anomment of Forests
Unign»

lcmtony of Lakshadweep,
hi = 687 555. .Respondents

L1
i

P Vi




43

@,;:I{adllakx 1shnan)

21. u A 326/1\)1’

I Savad ];[\. aoc 40 -
S/o Moh” mmed- /\ P Thirinikkadu

2 . ;
'_S/OI amzal 1K .‘
Ka\/dldthl Island

3. /\boobackel P K age 34

S/o | at_hahu]1d,5}3uleenakeel.
3 K,aVarathi‘lsIeihdl :

4. Iehanoccn A P , age 32
' | S/o. Hameed, /\Ilapula

l\d\/clldlhl lsldnd

Shajah.an B age )S

Applicants

Kavalalhl 6%'{35)
_ xcpxescmcd by: 1ts Duectm

- Respondents




7wy "..";;,‘ ;3,;,?;':-,‘;‘-.,:.(;-; ??‘, X

22. ?g)}-‘\ 3277201 3o

L. l dl()()k aoc 4()
2
Applicants
(By /-\dv'ocal‘e: M 1'.[_(.1'3.‘.;Ga_hgesh)
Versus
I The Administrator
Administration of the UT of Lakshadweep
,Ka»l\/.a]'zcilh‘ifé& 555.
2
3. ,-I_):ép\éljgme‘,m,l 'iole_:“;nvir-onment & Forests
Union Territory of Lakshadweep
Kavarathi-‘()82;555
4. Village (l)wcep) Pﬂnchayat
lmvamlm Island 1ep|escnted by its A
: Respondents

I Sailila C.p
S/0. \/loha_" ood llajl Chendipura,
l§ ava rathi '

2. Sainul Hameed,P. P, age 39
S$/o Aulai K.P. Pokala Chepura House,
Kd\'amlhl




5.
' iiad!am House, -
N Applicants
: Versus
| The Adrinistraor -
Administration of the UT of Lakshadweep
1<ava1-at1qi<6'821;555.
2. Dne(,lm of anchayats
3.
/\dmmlsu ation bfthe Umon Temtoxy
of L. ak%hadweop, Kavarathi-682 555
4, Vlllage (ch:_ f)) Panchayal ‘
Kavarathi Isjand 1ep|esented by its
L\ecutlvo @Iilcel ' Respondents
(By Ad
- 24.
l. cegum ) M., age 38,

ecd'~ ~I“\/Iddcena Mannl Kiltan.

2

0 .mtmg Centre Kiltan
nehayat, letan : _ Applicants



i oot Lt T '
! 40
(By Advocaie @
Versus
l. ;
of Lakshadweep
2.

'_Adlnlrilétfa ion of the UT of Lakshadweep,
Kavarathl 682 555 K

3. The Chlef Lxecutlve Ofﬁcer

District Panchayat Unit

Kiltan, Uriion Térritory ,

9fLakshadWeep-682 557 Respondents
(By'Ad!\)cf)ic'até: Mi';;,Si.f{édhakrféhnan)

28.

W011.<'mg, 7 as. casual laboulel in the Department of
Sc1ence & Technology, Agatti, Lakshadweep.




S

L7

‘Applicants
ékose, Sr. & Ms.Daisy [.Daniel)

ersus

' 'ep_,-._”K:i arathi-682 555.
2. 'Chanperson g
Vlllage (chcp) Panchayat Agam -682 557.
3. Chanpelson

Vlllage (Dwecp) Panchayath Chetlat Island-682 554,

4, The Jumm Suemiﬂc Officer
Dcpaltme { r;Suence & ‘Technology
vChel at- 682» 55

5. The Jumol.S"entlﬂc Ofﬁce1
Depcmmeni of. %1ence & Technology
: Aoam 687 557

6. Dnectox of Panchayath
" Department of Panchayath - :
Kaya;ga}hyﬁ.@ 555. _ Respondents

(By 'Ad\?'&jé}attt‘c;:“_1\_1?1_.'1;.§S'z.ﬁRadh!ak‘rishnan. for R1.4,5 & 6)

Applicants

Versus




frixien s
B e Tt ..«.ﬁ'&c_‘?ﬁﬁ-‘»&-.,-,)‘;‘«,n o R

yAE] "

l.
2
Kd\/d Idlll
3. Sub-Divisional Offic:
Kiltan Island; Unlon erritory of Lakshadweep
l&)lldn ,
4. ‘I:)irect'or e )
' Services, .- ~ _ :
Ul oﬂ ak,shadwecp, Kavalaltl : Respondents

\

(By Advoccuc Ml S Radhaknshnan)

27. ()A 344/2013

. KassimA o
S/o.Audkoya P.P
Aliyathara, Mouse, Andrott

<oyaNP .
nada 'House Andrott

o

Mohammed Ilassan C.E
- S/o: Kunhlkoya SVP
I dayaklml House Andxott

4. Mohammed Raleek C.K
- Slo, Koya K. C
( hc; 1ya Kakkanal House, Andrott

'M 'ofia’mmlcd 'Kanidlnddih M.K
abuddm Pookoya Thangal
& kJ\ada llouse Andrott

w




I
Admifistie ofthe'Umon Territory
ofLakshadwcep Kavaxattl - 682 555
2. Dncctm 01 Panchayats
Depaxtmcm of Panchayats
‘Administratio 'thhe Union Territory
'ofLakshadweep; Kavaratti — 682555
3. Dcpaxtmcnt oleecmcny

Union lcmtony of Lakshadweep
Kavaxdthl = 682 555

4. - \hllag,e(Dweep) Panchayat

(By Ad;{vj@_care:. ME:S :Raqiigiq;iéhnan )

28. ()A 345/2‘013
. yshomma LL (,:;?

‘ D/o I lamsa l llachéth House Agathl

2. Bee falhumma‘P V _
D/ofﬁKasml Koya, Puthanveed House Agathi

(8]

d\
q:UT(H
4 w\ ANIS - 94 u"-

LN
‘
o s IR
Q¥ \ S i
N . ‘3‘( B
1. Ky

Applicants

Respondents



"::,-‘l d ;,:»;3"1};; LR o AR

B0

athi

Kunn aihail‘é‘axﬁ; House, Agathi

Nazer K
S/o.Kidave ,
l\unmkathlyapada Ilousc Agathl

Sho'\'«/l\cnhéili'l\/] .
S/o.Ummer B
[\/lalgayachoda House Agathl

Sa)d 1 oham]med I(

Naseu P .
S/o. Muthahf[(
Pathada ilousc Agathi .

/\boobacl\en N.M
S/o./\L‘dul {ahman F

iS/o Mohammed Koya
I\akkada Ilousc Ag,athl

. /\/ha1 (

S/o. Mohammed Koya T.P
C hallakkad llouse A,g.,athl



21,

23.

24.. .

206.

28.

51

Muhammcd Koya B :
Sto. Koya = * i '
Biy 1thablyoda I Iousc Ag"lthl

Nafeesa M. l\
D/o.Abdulla Keya K
M()ollnmlml:\lgcha I Iousg, Agathi

Koya P .
S/o. I\LmhlkO\’d
Pondl_noda llouse /\gathl .

Kasnukoy K I T
Slo. /\bbobackel Kova
l\cmmlmalmlyoda Puthiya lilam, Agathi

/\boobacku U P
S/o.Ali M tohammed
Uppdlhodd ll()use /\Odlhl

i\l:iﬁ:éllnﬁb'i ‘M‘!"
D/o\/\uakoya




|O8)
N

34,

35.

36,

37.

38.

40.

~ Sameer

52

Sfo.Majeed:
Min lhn nh} pg

Sayed Mohammed F
S/o. Kalld P
l lla Housc /\gm}“

Nascm l P

S/o. Mulhal]f

"l hekku Puthlya lllam Agathl
U baid U o

/6. Hamza U -

Ummmcn odachetta House, Agathl

Sycd Wohammcd K. T |
' ‘\boo Sala l '

d. P P A
iuohammcd

vSl/o E athahulla -

Bxyashablyoda Houée Agath]

Haquomma rp o
: 1K ,d_(al l(()ya P.C
.utlnymllam Agathl




o

44.

45.

46.

Koodaml House Agathl

47. Showkathah
S/o:Late Attakoya ,
Sallamyoda House Agath1

48. Nis'samudhc’e‘n:\/ K
S/o Hamza €K (Late)
Vada‘ jKeela Illam Agéthl

of Lakshadweep, Kavarath1
ts Director — 682 555

th'e Umon Territory
Kavarattl — 682 555

Applicants



Respondents
. Ummer l“a'ro'ok'fS‘haﬁ
S/o.Aboosala
Malikakal HOuse Ammn
2. P. A Saycddll
Sko. Ham/dkoya ‘
Puthlya Asha zda House Am1m
3. Raath s am ‘
D/o Ahamed ‘.Mal-i‘_kakal House, Amini
4, /\hamcdkoya.- ;
%/o Koyaknddvu Suramb1 House, Amini
S. Vahyabx P (,
D/o /\mhukoya Palllyachetta House, Amini
6.
7.
Applicants

. I hc /\dmnlfﬁ""*tra}l"()'r ‘: |
Stiation 'of the Union Territory
{weep, Kavaratti — 682 555



@

D) Panchayat
rd repr esented by its
cer = 682 555 Respondents

,éfdhak;@'ghnan )




13.

4.

.Qa, 1hath VAM

Do. Valiya Abdﬁxalnmém

\/adakkumelachadam Kavarattl Island

Ra{' :»41nbe(, T P 'if
Ahammed KP
;apuxa Kavarattl Island

Beefat ummd B
D/o Aboobackel ,
Beexamlhoda Kavaxaul Island

Rahmath Beegum PP
D/o Attal K.P.
Pochamchepuxa Kavaratti Island

Mauanath o
D/Q M 1hu}Aynapura
hi pepuxa Kavaxattl Island.

41Fhe Admmlstratox
Adlﬂmlsllal'l.OTl '0f the Union Territory
ofI akshad "'ee,p, Kavaxattl 682 555

Dncctox (S' vices):
Admmlstla on ofthe Umon Territory

Applicants

Respondents
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I

R T B e S

57

5/,'AMuthukoya SR
Surambi I{ouse Amlm i

Anwar Hussam
)/o Essa . i
Kotlapura House Amml

baﬂtha BeegL)m .
D/o ayeed. Abdulla Koya
Bell.House Amlm g

.Hdmeedathbl

D/o. Shaikoya |
Monakkallachetta House Amini

H"a%aihar'
S/o Mohammed
/\llmmechclla House Amini

a 'P,_lo_;i'use,‘Amini.
B ';Génges_h)

Versus

lhe Admmlstratox
/\dmmnstxatlon, of the Union Temtory
ol L akshadweep, Kavaratti — 682 555

Applicants



Respondents

2. Ab‘ciul Hassan'
S/o Attakoya

3. Sayed Moha_j;j‘ned
LS/o ‘Aboosalat Lo
sKarachetta House Andrott

4. _Mohammed Hussam |

Slo. Mohammcd :
513appath1yoda H'ouse Andrott

Applicants

Kavat‘attl 682 555

Respondents



33.
[

2.

3. Ir-IAa'“svsan' | N
S/0.Attakoya’ i+
Kunjanattichetta; Andrott

4. Yousaf

Slo.Pookeya .
Puthlya Eddlyakkal House Amini.

(By Advocate Mr K:B Gangesh)

fWomen & Child Development
ory of, Lakshadweep

Applicants

Respondents



(By Adfv.ojc‘a.té’:f MF.S

2.
3. ~ Al
S/o. Muthukoya v
.Pemamvellpum House Andrott
4, Mohammed I alsal

S/O.Siddeequé: :
Makkct Iiouse' Andx ott Applicants

I 1 hc Admmlstralor
Admlmstratlon of the Union Territory
ofI akshadweep, Kavarattl - 682 555

2. L)epartmcnl of Ammal Husbandry

4. 'Vlllage (Dweep) Panchayat
Andrott Islarid represented by its
} xecutnvc Ofﬁcer = 682 554 Respondents

“ 'adhgkr; shnan )




)

\T

\"'—'-"

.\ ‘ 4
5 .‘zf\"l\/ va\c}

Thekkputhlya Veedu Agattl

K P Hom/akoya H
S/o.Aboobacker [ .
Kamalmalmlyoda Puthlya Illam House, Agatti.

K. Showkdthall .
S/0: Sydubhkhan

‘Kondmod. "’House Agattl

B Sharafudh.cen"' £
S/o: Ummer Ella " ¢
Bceyakuttlyoda House Agatti

V K Mohammed Mukthar
$/0.Abdulla Koya |
Vadakk Kunnmamel House Agatti

Abdul Rahxmdn g

Applicants

,Adiﬁq’al Husbandry
}l/;ofLakshadweep, Kavarathi

Respondents




Applicant

Ven sus

1. 1 he Admhnstratm
/\dmmnstratlon ofthe Umon Territory
of L akshadweep, Kavalathl 682 555.

2. "l"he"Dil’ectoi"(‘SexviCes)
Administration:of the Union Territory

of L, akshadweep (Secxclanat)
Kavaxam = 682 555 :

3. D0parlmem Qf‘:Agrlculture
Uriie l“enlltory ‘of Lakshadweep,
Kavafathi 682 555. " - |
Reple%énted by its Dlreolor Respondents

(By Advocd N s;.:_fR_:e@dhakri;shnan)

v pe

l. Muthikoya
$/a. S',h‘,a!i-k oya
'Kakkanal House, Andlott

Applicants




4. Village (Dweep) -Paﬁchayat
“AndrottIsland represented by its -
Executive Officer—.682 554 Respondents
(By Advocate: Mr.§ Radhakrishnan )

38, QA356/2013

| Hajarommabi i .
D/o Koya Kldave M L

Applicants

1n.dh of thé Umon Territory
~p, Kavax attl —- 682 555

‘Vlllage (Dwecp)"Pdnchayat
Kalpeni Island Leplcsented by its
};.,xe,cvut).vc.'()' i;gel 682 552 Respondents




K]
'K- p

17 “:”7.

i G
N N JLAM Rl

S/o.Pallath Kur}'hl Koya‘
Nemmpappqdq,House,. 'Kalpeni

Auakoys

,S/O Kasm Koy

M K Khalee L
S/o Idlma Coya

B
K1



14.

135.

16. Hajuommabnﬁ »
D/o Kasml Koya_

17.

18.

§/91-1§?;.S.1‘ Koya"
ialllam House Kalpeni

20.

Admlmsu ation thhe Umon Territory
of[ aks 1adweep, Kavaram

i

Applicants



~ ©6
4, )
Kolfw“' yy its :
I Respondents
S (By Ad n )
40.
Abdul Latheef : : -
Keela Villattom, Amm Island
Lakshadweep ol Ly Applicant
(By Ms.Shahna Kalthlkeyan)
V~er‘sus iy
I Vlllage (Dweep) PancHéyath
,Alnnl,lsland
Rép gsented’ by the Chéur Person
1>m ‘682 552 ty
2. ‘Secretary } |
Departmem of Panchayath Kavarathi
3. lDlI‘GCtOI‘ N »
meloyment and Trammg
Uhibii, Iemloxy ofl akshadweep

Kavarathn - Respondents

Applicant




Respondents

2. 0A 362/2013;13.5'

Rabeehathulld B.P., aged 35 years

S/o. Mohammed Koya TN, ¢

Labourer, Klltan Remdmg at Vallyapura House,

Knltanlsland SUURL IR Applicant

(By Ad,-'.vﬁdfcjéitﬁé; Sti P.V.: Moharian)
P e

ST Versus
1. ‘T‘Hé’"/\dminiétf?dtm |
,.IJ F of L akshadweep, i
Kavaratti-682:555,
l..lecu 1ca1.[)1wslon, Kavarathy.

.Dneclor of Panchayat

Respondents

Applicant



3.
4.
;v Respondents
[By Advocate Sn S Radhakrlshnan (R1- 3)]
4. OA 364/2013"’ o
Abdul Qublsh S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U.T. of Lakshadweep, working as
Casual Labourer, (I,l. e’LStock Inspectors Trained Labour),
Animal llusbandlyDepartment U.T. of Lakshadweep,
Kavarathl .’" e L .:.~;~: Applicant
(By A ' syIDamel)
Versus
1.
2. (,ha'lzrperSOn Vlllage (Dweep) Panchayat,
fK'l'lilan - 682 557 Voo
3. Dire
: weep, Kavarathl 682 555.
Respondents
[By A
45. O.A
qlhml;‘\Mohamme{d Kalsnm L
4\ ‘\\'\\\Ib]/?/ &?g Sa?’eed : “

‘ ‘\\f;\?(iki}\wpwa HOuse
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Applicants

(By Adﬁvo;ca’ | Mr KB! (}’éngesh)

""Ver'sdé: : o
1. The Admmxstrator

/\dmlmstxaulon ofthe Union Territory
ol akshadwcep, Kavarathl 682 555.

!

Panchayats
Panchayats
”!f lhe Umon Territory

2. Vlhe Dlrector”:

'i;éif’t,Cfcz)ntrol Towex Andrott - 682 554
Rbpresemed by 1ts Ofﬁcer in charge.

4. Dlrectoratc of Art & Culture
/\dmlnlstlatxon ofthe Union Territory
ot 1 akshadwce "‘ Kavaram — 682 555.

1t's Dlrector

chresented b___

Respondents




RO PP SRTOE. Y ¥ 0 ., 2
o TR TR
i . . ;
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| budheen Thangal, aged 28 years,

Kahdeth House, Andrott.

4. iged 23 years,
‘deth House, Andrott.
5. lim,/dged;44 years, S/o. Kidave A.,

] ouse, Andrott

0. Khdll‘ agcd 32 years S/o Muthu,
' Puleenakeel House Kavarattl

7. /\bdulban aged 34 years S/o0. Hamza Koy,
MonaKkaI ~Iouse Amlm

8. fSaycd 'Koya a;Ded 44 years S/o. Pookoya
Meeldchen House Amml _ Applicants

(By AdVOCdle. Sn K B Gangésh)

K

1'» . ’:‘A. k’ |!
I
||

S Versus
!:

I, lhc /\dlmnlsuatm

RN
Jiie

/\dmnmshallon ofthe U‘mon Territory of Lakshadweep,
KdVdIdtll 682 555 i

4, Vll ag,e (Dvs/eep) Panch‘ayat Andrott Island,
_xcpresemed by,}ts Lxecutlve Officer — 682 554.

Respondents

hakzrlshnan)

B T S,



10.

11.

12.

13.

E:

S/o. Sayed Mohammed,

ged 36 years S/o. Shaikoya,

Pandalh Puth Pux a House Andrott.

I";Iéiiqq'/él;'c’)‘:y‘a "agé’d‘SZ y’éér‘s S/o. Koya Kidave,
Chekkdrakkad House Andrott

Moh:ammed Kasnn aged37 years, S/0. Ahammed,

ged {3»4 2ars, S/o0. Thang Koya,
kkada House Andrott.



a House, Andrott.

years, S/o. Sayed Mohammed,

18.
19. oyammakoya,
Applicants
Respondents

C, Kéifvaratti;
"';'ears S/o. Hamzath,
Ka\/arattl

.



8.
9.
(By Advocate: Sri K.B. Gengesh)
Versus
I The Administ )r
/\dmxmsuatmn oi“thc Umon Territory of Lakshadweep,
Kavaratti- 682_.52155. ‘
2. DllCLIOl of I a:ngchayatsiw
Depaxtmcm of Panchayals
_/\dmlmsucmon of the Umon Territory of Lakshadweep,
fKavamm 6823555
3. ,!D'ilutox:atc oi' M \»,ic‘a.?]}alndHealth Services,

Union Terr

ory. of Lakshadweep, Kavarathi,
chmscmcd by '

Dif"’éétor - 682 555.
4, Village (chcp) Panchdyat

Kavaratti Island', represented by its

I: xecutive Ofllcm — 682 555.

5. Village ( chup) Panchayat,
Andlo_u Isl;md Zércpxc%mud by its

I. P Nascer, aged 35 years, S/o Kunhikunhi,
Pall l(,hd m ;I-"?_.l ouse, Kavah"atti .

2. P I N aseer, : d 37 ycals S/o Hamzath,

Pulhlyd Illam Kanr‘dlll

Applicants

Respondents



7. bdul Rcl/dk d&)bd 28 ycars S/o Mullakoya
Scndbnyodd llousc Kavaraltl Applicants

(By Advocate: Sri K.B. (Jangush) "t
Versus
|, The /\dmmlslx"alol

/\dmlmsuaLlon ot lhc y
Union lcmloly of L akshadweep, Kavaratti.

2. D;pallmcnt ()i /\mmal Husbandly,
Union lcmtoly of Lakshadweep, Kavaratti
represented by its chctpx .

3. Director ()f‘Pdr’i'Echayatsv '

Department of Panchayalx
Administration @l the

Union Territory of Lakshadweep,
vl\'avz-n‘aui, |

4, \/1114 150;(1)\’\/(&}7) Panchdyat
av Vvdlll Island represented by its
K xcwuvc Oillcc o Respondents

(By /\dvocatc Sn S Radhaknshnan)

50, 0. A No. ”572/2()13

anmludhacn, S/o /\bdulla U. C
Mudakkiyoda II()usc "

l\ddamat AR Applicant

L

(By Ac‘;i”\?‘;;;‘;?;ué“mr; K.B. Gangesh)

\ @ N akshadwuc;ﬁ,kcii'v'a\:.;‘athi - 682 555. P
\/ .

N f\‘é\

lih 3 Dn LLL()I ,( . ?c'l'v1ccs)
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of Lakshadweep (Sec')'etar’iéf),
Kavaratti — 682 555.

Departiment of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By Advocate M. S. Radhakrishr‘ran) |

S1.

.l.>

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,

Ummerthakkada House, Andrott.

M.M. Mohammed Igbal, aged 37 years,
$/o Migdad, Meelad Manzil, Andrott.

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Adniinistrator,
Administration of the

. Union Territory of Lakshadweep,

Kavaratti.-682555

Director of Panchayats, .
Depattment of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Dcpcutmenl of Scienc¢e & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director. 682555

l:nvuonment Warden, .
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its

Executive Officer-682 554.

(By Advocate: Sri S. Radhakrishnan)

,,é',‘ gu\\Msr

\\X?CW ) 'Fj’\,(

@

Respondents

Applicants

Respondents
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52. 0.A No. 380/2013
Nasar P. Muhammed Nasar
S/o. Nallakoya, '
Puthiyath House, Androth Island
Union Territory of LLakshadweep — 682 551.
(By Advocate Mr. E.C. Bineesh)
Versus
I The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.
2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555;
3. Director of Panchayats
- Union Territory of Lakshadweep
Kavaratti Island - 682 555,
4, The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island — 682 555.
5. Plant Protection Officer
Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadweep — 682 557. .
(By Advocate Mr. S. Radhakrishnan)
33.  OA 381/2013
1. B. Saidali, S/o late Mohammed Koya
~Palliyachetta, Bandayam House,
Agatti Island, Union Territory of Lakshadweep.
2. K. Muhammed Rafeek, aged 42 years,
.. S0 late Muthukoya, Kattampalli Poomada,
,,;ij‘;; a3 K;a-llg___kandiyoda House, Agatti Island,
o intoh, Territory of Lakshadweep.
L
» I A ! kY
T/ 3527 KiGeTainaluddin, Aged 40 years,
Lo S/b Jate ;tUmme‘r, Mariyathoda Kandawargothi House,
A f\,'ga,tti Island, Union Territory of Lakshadweep.

e

Applicant

Respondents
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4. TK. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep. ‘ Applicants

(By Advocate: Sri N. Anilkumar)
! : Versus

[ ‘The Administrator, ‘
Union Territory of Lakshadweep, Kavaratti.

2.~ The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of [.akshadweep. -

4. 'The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. ‘The Deputy Collec-tor/A.SO, Agatti Island,
Union Territory of Lakshadweep. -

7. The Social Welfare Inspector,

- Women & Chief Development Ofﬂce
Agatti Island,

Union Territory of Lakshadweep. Respondents

(By Advocate: $ri 8. Radhakrishnan (R.1,3 to 7))

4. QA 384/2013

I. - Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Klltan
) Rcmdmg, at Arakkala Chetta House,
:;’(:;‘? \ Kiltan Island, UT of Lakshadweep.
A \QU\‘ \f,o

‘\,\Abdul Rasak K.C., aged 37,

A

e 3/0. Kasmikoya P.P., Bus Driver,
g District Panchayat, Klltan
= *IResiding at Kattichetta House,

3‘/ *

letan Island, UT of Lakshadweep.
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3. Noorulla $.M;; aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, Pistrict Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island, '
UT of Lakshadweep Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus

1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti ~ 6;8'2 555.

3. Chief Executive Officer,
* District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sii S. Radhakrishnan)
55. QA 386/2013

1L Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

2. A. lsmail, aged 45 years, S/o0. Eassa, Andrati Yoada,
Amini I%land ‘Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Unnam aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island;, Union T cmtory of Lakshadweep, Pin — 682 552.

4, Moosa Peechandam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of L.akshadweep,
Pin — 682 552.

5. Amanulla A.M., aged 33 years, S/o0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

»”’ %6\\ Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
v ,ﬁ\ S rq, A z,/\imml Island ‘Union Territory of Lakshadweep, Pm - 682 55.

% JaFccnulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,
-’-Amml Island, Umon Territory of L.akshadweep, Pin — 682 552.



10. -
11.
12.

(By Advocate: Sri Shiraz Bhava V.S.)

1.

W
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Abdul Salam A aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territoty of Lakshadweep,
Pin — 682 552.

Noorul I--Iassaﬁ K.K.,aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552-.

Jalal B.M. a@ed 31 years, S/o. Khader T., Bahija Manzil,
T hattanoda Amini Island, Union Terrltory of Lakshadweep,
Pin - 682 552

e
Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin — 682 552.

Nafeesath U., aged 35 years; D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. _ Applicants.

C

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Am.ini,'rép. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of lakshadweep, Pin — 682 555, 7
Represented by its Executive Officer. Respondents

(By Advocate: Sri $ Radhakrishnan)

S6.

OA 3‘88/2013{

b P, Amanulla aged 38 years, S/o. Sayed

ohammed PK., Puthlya Pandaram, Kiltan.

-

b\d aka Banu aged 27 years, D/o. Ibrahim,
%ol évanakkal House, Andrott. S



: s i At
P ) . ; f",_""-g"o‘&- "

3. K Sajeedkhafn, aged 26 years, S/o0. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

. The Administi%tm
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Panchayats, Department of Panchayats,
- Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its

Director — 682 555.

4.  Assistant Settlement Officer,
Amini Island = 682 554. '

5. Village (chep) Panchayat,
Kiltan Island, represented by its Executive Ofﬁcer 682 552.

6. Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri . Radhakrishnan)

57.  OA 390/2013

. C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

2. K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

ey K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,
«30\;\.115,/5"; l{c(‘mmnkakkada House,Kalpeni.
~JEAN ’
/‘
%J" Nabusabi, aged 50 years, D/o. Attakoya,
YEEI;)\annallgl House, Kalpeni.

5 ]zln;edabi, aged 41 years, D/o. Ramalan,



gl

g I
Pakkath Fouse, Kalpeni.

6. AT Sheemabi, 42 years, D/o. Hamzakoya
Athanam Thottam House, Kalpeni.
,:aged 53 years, D/o. Cheriyakoya,

7. A.K. Muthub:
Alikakkada House Kalpeni.

K.K. Habu%abl aged 42years, D/o. Sayed Mohammed Koya,

8.
Kandamkalam House, Kalpeni.
9. Bambathi, aged 43 years, D/o. Ahammed P
Chadachiyoda House, Kalpeni.
Abdul Saleem M., aged 34 years, S/0. Mohammed A.K

10.
Manjiyanam House,Kalpeni

- 11.  Naseema M.P., aged 33 years, D/o. Mohammed K.P.,

Mdyamkakkapula House, Kalpeni.
12.  Humairath P.', aged 42 years, D/o. Sayed
Poodiyath House, Kalpeni. :
13.  C.O. Balkees, aged 53 years, D/o. Yussaf K.V
Chadachiyoda FHouse, Kalpeni. ‘ :
4. B. Abdurahiman, aged 49 years, S/0. Muhmed M
Beerandhoda House, Kalpeni
15.  K.C. Abdul Laffar aged 38 years, S/o. Aboobackcr

KulUyachada House, Kalpeni.

16. M. Anwar aged 37 years, S/o. M.P. Khader,
_ Maral House, Kalpeni.
o 17.  M.P. Hajira, aged 36 years, D/o. K.P. Mohammed
Mayamkakkepura House, Kalpeni. :
18.  C.G. Naseema Beeguim, a'.ged' 36 years, D/o. Hamzakoya M.K
Cheriyachaman Gath House, Kalpeni.
K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya

19. KK.A
Kandamkalam House, Kalpeni

hangakoya aged 33 years, S/o. Chariyakoya E.,
Iouse Kavaratti.

ACNNIS T

RS \]‘3 °K}\l1ya

%us\;am Ali, aged 35 years, S/o. Nallakoya,
;] El {upum House, Kavaratti.




22, Jaffer, aged 32 years, S/0. Hasan T.P,
Kaladi I—Iouse:;f Kavaratti.

23. Basheer, agecﬂi‘%&é years, S/0. Mohammed P.,
Kunniname! House, Kavaratti.

24.  Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

25. Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

26. Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

27. Raziyabi, a.g,'éd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

28.  Shamshadbeeguim, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti,

29, Jameela, aged 37 years, D/o. Kunhikoya,
IFathima Manzil, Kavaratti.

30. Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti,

31.  Noorul Ameééﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti. -

32.  Abdul Rasheed, aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

33.  Hussain B., age'd 43 years, S/o0. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

34, Mohammedarl‘vi'T.P., aged 35 years,
S/o. Aboobacker K. K., Thekkilapura House, Kavaratti.

35. Sajid Kha;n, aged 39 years, S/o. Sayed Koya,
Edanilam I—IQ_ﬁ;'_se, Kavaratti.

P 36’r JassmL dged 33 years, S/o. Ali K.P.,
. “Ch 'nam IIouse Kavaratti.

Mohammc‘d Raﬁ aped 37 years, S/0. Hamzath Haji A, P
M@lokepura IIouse Kavaratti.




38.

39.

40.

41.

42.

43.

44,

45.

46.

47.

48.

49.

50.

51,
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Mohammed $'haffe‘é P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikém, Amini.

Abdul Raheem aged 34 years, S/0. Abdu Rahiman,
Aynepura Housc Kavarattl v

Mushin, aged";39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., aged 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumyudeen P., aged 36 years, S/o. Shamsul Noor,
Pallicaham I‘Iouse Kavaratti.

Shihab, aged 35 years, S/0. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/0. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., a{ged30‘years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya [llam House, Kavaratti.

(adisl{a aged 44 years, D/o. Ukkas,
Umblyapuld IIousc Kavaratti.

C.P. Abdul Razak, aged 42 years S/0. Mohammed,
Chdmaydthagpxa House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda,Hous‘e, Kavaratti.

/f 52-\L P. Raheem, aged 31 years, S/o. Hameed,

(,I-{ TT E

AT oIS TR

‘ Qhandlpulallousc Kavaratti.

SENL

VLR ‘Habeeb Rahman, aged 43 years, S/o. Khalid,
M’élat\hlruvathapura House, Kavaratti.
JEs]



54,

55.

56.

57.

58.

59.

- 60.

61.

62.

63.

64.

65.

66.

67.

s

Moominath, aged 37 years, D/o. Kidav,
Neliyampura H0use, Kavaratti.

Halima, aged 35 years, D/o. Koyamma,
T haleekepura House, Kavaratti.

Sayed | Abdul Rahcem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummalmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath;,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. |

Sayed Abdul Jal’eel,"aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

- Seethi Koya,géged 39 years, S/o. Cheriyakoya,

Edanilam House, Kavaratti.

Mal‘iydlnlhat;i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohammed %haﬂ aged 33 years, S/0. Ahammed Haji,
PaklchlpUId House, Kavaratti.

Mubc’eha aged 23 years, D/o. Sayed Poo,
Nellyampula ‘House, Kavaratti.

Salma, ag,ed 22 years, D/o. Chenyakoya
Vadakila pura House, Kavaratti.

MLllnalﬁlne_d,é'g'ed 32 years, S/o. Attakoya,
Vadkilapura, Kavarati.

Sairabanu P. F , aged 31 years, D/o. Sayed Shaik Koya
Madal llousc /\mlm :

/K \Mohammed AliP.M,, aged 27 years, S/o. Hamza

o e et . .
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70. Cheriygkoya M.C,, ag’ed'32 years, S/0. Hameed,
“Melachetaa Iipuse;l(adxnath. '

71, Shafee V.P., aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

72. Fazéerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

73.  Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

74. Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

75.  Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

: 76. Muthubi A.I(., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

77.  Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

78.  Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
- Aliyathammada Bithathabiyyapuram House, Androth.

79.  Asmabi, aged 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

80. Shahnaz Beeg\im' C:P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

81. [Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

82. Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

83. Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavana%lfkal House, Androth.

Balha‘ﬁ;., age:d 37 years, D/o. Pookunhikoya,
~... Thailath House, Androth.

J“%:Rahamth P., aged 42 years, D/o. Koya Kiadve,
pathada House, Androth.

]



86.
87.
88.
89.

- 90.
91,
92.
93.
94,
95.
96.
97.

98.
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Naseexd‘%anﬁ M.K., aged 40 years, D/o. Kunhi Koya,
Moolak“{d IIouse Androth.

Kadees m_‘abl L., aged 40 years, D/o. Seethi M.,
Lavana al House Androth.

Saxommabl T aged 43 years, D/o. Aboobacker,
Thachely House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth.

Aysummabi T., aged 45 years, D/o. Muthukoya K.P.,
Thachery House, Androth.

Habeebath A, 'ag;ed 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.M., aged 42 yeas, D/o. Yakoob,

Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth. ‘

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makketliouse Androth.

Sdﬁyabix M ag,ed 39 years, D/o. Nallakoya M.,
Rahil M, agéd‘ 39 years, D/o. Nallakoya,
Mathilvijllﬂ()u‘-sé, Androth.

Hussain P».P.,i:'ag@fd 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,

s, Attdlada House, Androth.

dyeed Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal IIousc Androth
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102. Hussam K., aged 50 years, S/o. Sayeed Bhkati T.M.,
Kunnashada:House, Androth.

103. ed 40 years, S/o. Lava Burhikage Moosa, -

' Kun?r'iUffi'angéi-House, Androth.

104. Subaidabi, aéed 37 years, D/o. K.K. Sayedmohammed,
| Pathada House, Androth. | |

10S. Pookunhi, aged‘31 years, S/o. Saye Mohammed,
Keechelam House, Androth. '

106. M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus
1. The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '
2. Director of Pianchayats, Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Direc AfDeﬁart‘ment of Labour and Employment,

Admin tratiéh of the Union Territory of Lakshadweep,
§ Kavaratti — 682 555.
4.  Department of Education, Administration of the Union Territory

of Lakshadweep, Kavaratti, represented by its Director — §82 555.

5. Depar_tn:dent 6ngriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

6. Depa_r]tnj_em of Women and Child Development,
Administration of the Union Territory of Lakshadweep,

'él, represented by its Director — 682 555.

Depattinent of Fisheries, Administration of the Union Territory of

g R

AN WNISTE™ Jhakshadweep Kavaratti, re resented by its Director — 682 555.
Y Ry AN Py p Y
o e\ '

kY @éﬁayt;ﬁént of ‘Animal Husbandry, Administration of the Umon

-féﬂ:?erxi_to"ry of pakshadweep, Kavaratti,
Xeprlesented by its Director-682555.

* _
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9. Lakshadweep Khad1 and- Vrllage Industries Board
| Kavarattr represented by its Chalrman 682 555.

10. Revenue Sub Drvrsronal Officer, Kavaratti Island — 682 555.

i '“nal Ofﬁcer Amml Island — 682 554.

’rneer, LPWD Sub Division, Andrott Island-682 553.

13, akshéﬂr vee]
Kavaratti,
represented by its Chief Executive Officer — 682 5585,

District Panchayat, District Panchayat (HQ),

14.  Village (Dweep) Panchayat, Kalpeni Island, represented by its
Executive: Ofﬁcer - 682 551.

15, Village (Dweep) Panchayat, Kavarattr Island represented by its
Executive Ofﬁeer - 682 555.

16.  Village (DWeep) Panchayat Amini Island,
represented by its Exccutive Officer — 682 554.

17. Vrllage (VD' eep) Panchayat

Executrve Ofﬂcer 682 553.
18. Vlllage (Dwe'e'p) Panchayat,

Androthlsland, represented by its-

Executive Officer = 682 552. Respondents
[By Advocate: Sri S Radhakrishnan (R1-8 & 10—18)]

58, OA 39’2/]2?-0;1',.:3'-

. Hussam, S/o Aboosala
Saraniappada (Konchukakada) House,
Aga "e’sently working as Cleaner,
RG i"tfazl;,,_‘Aga-t'-‘t‘i.

2. bhukoor S/o late Kidave,
Pakrumupandda House, Agathi,
Presenlly wdrkmg as Cleaner,

ERES,

' S, RGS Hospital, Aga

Nl\T,Q

o N
O [atheef, S/o Auakoya
> re;? Kalkandnyeda Hduse Agathl
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4. . Hameedath, D/o Koyassan,
" Aynepara House, Agathi,
Presently workmg as C]eaner
RGS Hospital, Agatti.

6. Hajara, D/o lat_e Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

7. Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS l—lospitél; Agatti.

8.. AbldaL D/o IIamecd
Makki vachoda House Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

9. Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

10, Sulalmany S/ol amza,
hlyoda House, Agathi,
wmkmgj as Cleaner

11. MaHé d, S/o Koyassan,
Amperpally 1 Ilouse Agathi,
Plegently wokag> as Cleaner,
RGS {Qsplt;}l Agatti.

12.  Saifulla, S/0 Abdurahiman,
Mar 1yathoda House, Agathi,
Pxesent‘ly wokag as Cleaner,
TS RGS OSpltal Agatu
é’lgmhm,:"‘ o
RN Tk




14.

15.

Kandavar Goth1 House, Agathi,
Presently workmg as Cleaner,
RGS Hospltal Agattl Applicants

(By Advocate: Sri R,‘_Ramadas)'
Versus

The Ac :':ﬁini‘str}itor

Dweep) Panchayat
and Umon Temtory of Lakshadweep 682553

3. Thc Medlcdl Ofﬁcer in charge
Comj" inity Health Centre, Agatti Island,
Temtory of Lakshadweep 682553 Respondents

59.
L. y; aged 44 years,
Ekireyammakada House,
,cd Labourer
2.
Of@ ' ‘Assistant Engineer Flectrlcal
AT Frge ™ Ele b Division, Kadamat.
S\ ; | N
”;\“‘:3‘ ‘aged 31 years, S/o late Nallakoya
: %fﬁj@‘ louse, Kadamat, Skilled Labourer,
] ;g‘ _ Assistant Engineer Electrical,
M * Ele Stib Division, Kadamat.
.‘b FH

M, 2 adulla, aged 42 years, So Hameed Melachetta,



o

ouse, Kadamat, Skilled Lébéurer,
ssistant Engineer Electrical,.
1v1310n Kadamat '

K.P: Kunhlkoya aged 41 years, S/o late Hassamal, ’

Keelacherry'] House ‘Kadamat, Skilled Labourer;: . -

Office of the ‘Assistant Engineer, Electrlcal S
Hcctncal Sub Division, Kadamat. = . .":- Applicants

(By Advocate §11 R Sreeraj)

T he Admlmstl at01
Unior’ Iemtoly of Lakshadweep,
’Kavaxam 682555

The Dncctm ofPanchayat
Departmem of Panchayat,
Admxmstrahon of Union Territory of. Lakshadweep,
Kavaxam 682 555. :

lhe (,l_jle'f‘ I:x_ecutlvc Ofﬂcer, District Pahchayét,
Kadamat-682 556.

S/o C. O Koyamma, dged 39 years :
killed Labourer,

t“Umprampappada House,
-682 557.

/a, S/o late M.K. Hamzakoya, aged 43 years
WOF illed Labourer, =

Anim usbandly Unit,

Union ‘1"6111101}/ of Lakshadweep, Kalpeni-682 557

and residing at Thithiyapada House,

Kalpem Island 682 557,

M., Ilydcx, b/o late M.K. Yousef, aged 43 years
King.as C,asual Labourer,



and reSIdmg at-_Manchlyanam House
Kalpem,lsland 682 557.

1t01y of Lakshadweep, Kalpem -682 557

B

and:residing at Kakatchiyoda House,
Kalpem Islan'd‘-682 557.

M. K Naseer S/o P Cherlyakoya aged 33 years
working as Casual Labourer,

Animal lIusbandry Unit,

Union Territory. of Lakshadweep, Kalpem -682 557
and residing at: Malmlkakkada House,-

Kalpem Island 682 557

\/1 Kalam 9/0 M C. Muthukoyd aged 34 years
wonkmg as Casual Labourer,

landry Unit,

] y: of Lakshadweep, Kalpem -682 557
ingiat Maral ‘House,

d-682 557,

K. K Mohammed Rafeeque, S/o V.K. Kojankoya, dged 45
years wor <mg as Casual Labourer,

LAy

-S/o late M. C Ahmedkuny aged 47 years
‘asual Labourer,

dry Unit, . ‘

y-of Lakshadweep, Kalpem -682 557

Maxal House Kalpem Island 682 557.

K. O Abdul Qcllam S/o P Assamar aged 39 years
workmg as Casual Labourer,

Animal IIu%bandry Unit,

Union lemtoxy of Lakshadweep, Kalpem -682 557
) ~andlrcsxdmg at Kakatchlyoda House,




®

Depallmont of;P'anchayat
- Administration of Union Territory of Lakshadweep,
Kavalatu 682555

3. The Chief lzxccutlve Ofﬁcer, Districtl Panchayat,

I(avax'eltti¥682555. ' Respondents

(By Advocatc Sri S Radhaknshnan)

62. OA 400/2013

| ~3P Sua; ag,cd 44 years,-:S/o M. Subau
;Puthrya Pandaram House, Agatti Island,
Umon lcmtoxy of Lakshadweep.

2. Noushad Ah aged 32 years, S/o U. Sabjan
Keela %dlammd Pada House, Agatti [sland,
Umon Vl err l,toly of Lakshadweep.

3. M. ‘/\‘bdul Nasel agcd 28 years, $/0 M. Abdul Rahiman,

éged 30 years, S/0 Kidave ,
Touse, Agatti Island,
Uni'(f)n erritory of L akshadweep.

5. K C~/\‘bdul£hukoox aged 38 years S/o Kasmi,
Kar |yamachctta House, Agatti Island,
Umon lcmtmy ofLakshadweep

M. P Nl/amuddm aged 27 years, S/o M. Abusala

Versus

S :3“1*‘::‘3’;24 . The Admmlsu atm
£ ot Nnnon ]cmtmy of Lakshadweep,

ik?avalam 682551

e:.Chanfpcrson, '

‘7
MM e,a\c'

-#fT’

Applicants
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Union T cnil()'fy of Lakshadweep, Kalpeni-682 557
and residing ! at Pokkarappada House,
Kalpem Isl and 682 557. Applicants

Unnikrishnan)
Versus

1. The .Ad’fn'i nié;f‘{'rl"ator,
Union Territory of Lakshadweep,
Kavaratti.-682555 - -

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti, 687555 B

3. The Chlcf Executlve Ofﬁcer District Panchayat
Union Terr itory of Lakshadweep,
Kavaratti;<682555
4. The V'ctcl*ina‘zl‘y; Assistant Surgeon,
Village: Dweep Panchayat,
Kalpeni-682 557 . v Respondents

(By Advocate: Sri S. Radhakrishnan)

61.  OA 3952013

I Sainul ¢ S/o Yusuf, aged 40 years,
Che lala House, Kadamat,

nct Panchayat, Kadamat.

2. Abdul ;h'ukoor S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat, _
Bus, Dnvcr DlStI‘lCt Panchayat, Kadamat.

3. M. Khali‘d, S/'o: Nadeer, aged 43 years,
Madurakam Heuse, Kadamat,
Helper, Distric‘t Panchayat, Kadamat.

4. /\yoobkhcm S/o Kunhikoya, aged 37 years,
Kej;c@b’ ‘ahal House, Kadamat,
1str 1'_,_c‘t Panchayat, Kadamat. Applicants

4 TT2TFry,

Versus
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Village (Dweep) P anchayét
Agattx Island, Union T err1tory of Lakshadweep 682553

The Employment Off'lcer Kavarattl,
Union Territory of La<shadweep 682551

The Director of Panchayat
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,
Agatti Island, Union Temtory of Lakshadweep 682553.

The Deputy Collector/ASO,
Agatti Island, Union Temtory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63.

1.

0A 404/2013

Nadirsha N.P., S/0 Nalldkoya P.V,

aged 31 years, Nenampappada (House) Kalpeni Island.
Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K.,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.

}1 he Director of Panchayat, :
/ epartment of Panchayath, Kavaratti-682555.



4. The Director, :
Department of Science & Technology -
Kalpeni. : Respondents

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali,

Skilled I.abourer, Animal Husbandry Unit, Kiltan,

Residing at Malayampura, Kiltan Island. Applicant

(By Advocate: SriP.V., Mc;hanan)
Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson, -
Village (Dweep) Panchayat, )
Kiltan-682 557. Respondents
(By Advocate: Sri S. Radhakrishnan (R1-3))

65. 0OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as

) Homcopathnc Attender i in Homeopathic Unit

Applicant

Versus



. The Administrator,
Union T erritory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

; 3. Director of Panchayat, |
Department of Panchayath, Kavaratti-682555.

4. Mission Director,
National Rural Health Mrssron Kavaratti- 682555

5. Medical Officer in Charge, o
Primary Health Centre, Kiltan Island. - Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

l. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya | llam Agatti.

3.  Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

S. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda. House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.;
Chekkakkal House, Agatti.

ﬂif‘Aboobacker P.K., aged 31 years, S/o Koyassan,
3uthuk01ta House, Agatt1

Mohammed T.P., aged 39 years S/o Hamza,
lhoppumpadl House Agatti.



10. Saromma M., ag‘ed 39 years, D/o~ Hamza,
' Mariyathoda House, Agatti.

I'l.  Ashraf A.K., aged 42:years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

2. Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Apatti.

3. Shaffabi P.P., aged 36 years, D/o Hamza K,
Puthlyapumllouse Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

L. The Administrator,
Administration of the:Union Territory of Lakshadweep,
Kavcndtu 682555

2. Director.of Panchayats,
Department of P anchayats, -
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555. :

3. Director of Education,
Directorate of Education,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,

Agatti Island represented by

its Excecutive Officer-682554. Respondents
(By Ad?dce&tc: Sr.i_ S. Radhakrishnan )
67. OA 444//2013

/\boosahh S/o Rash(,cd Koya
Padalapura, l\lltan Island. S
Union Territory of 1: dkshadweep, Pin-682558. v Applicant

(By Advocate: Sri Shabu Sreedharan)
Versus
I Union Territory of J.akshadweep represented

by the Administrator,
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
~ Union Territory of Lakshadweep,
Kavaratti- I%land Pm 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

(e

4. The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island. ‘ .
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshédw,ee_p :
Pin-682558. o ' Respondents

(By Adv'oc'a_te: Sri S! Rad‘hakr‘.iSh’han_ (R, 2,4& 5))
68. OA 453/2013 .

L. Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan I%land
Union Territory of l.akshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
“Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadwcep Building Development Board, Kiltan.

3. IIlsmmom S/o Mohammed aged 38 years;
‘Pakkiyoda (H) Kiltan Island.,
Union Territory of Laks mdweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Devclopmem Board, o
Kiltan. ~ Applicants
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(By Advocate: Mr. Grashious Kurial{ose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

I The Administrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

w2

Secretary,
Lakshadweep Building Development Board,
Kavaratti.

4. Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Ad\}g)czltc: Mr. S. Radhahishhén (RI, 3tod))

69. 0O.A No. 488/2013

Salmath

D/o. Sayed Koya

Mada pally House

Chetlat Island. Applicant

~ (By Advocate Mr. K.B. Gangesh)
Versus

L The /\dmmlsuator
Admin }%Uatlon of the Union Territory
'ofI_}akshadwcep, Kavalattl — 682 555.

2. The Dnccton (Services)
©Administration of the Union lCIIllOly
of Lakshadweep (Secretariat),
Kdlealll —'682:555.

o

Department of Science and Technology

Union Territory of Lakshadweep,

‘Kdledlhl - 682°555. ;

chms_;mgd by its Director. P Respondents

(By Advoc’é\vté" Mr. §. Radhakrishnan)

OA 492/2013

\.7().
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K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Itlai*inarayan)
Versus

I Union of India rep. By
the Administrator,
Union Territory of Lakshadweep,
" Kavaratti Island, Pin- 682555.

2. The Director of Panchayat,
Department of-Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

3, ‘The ,Ve_terinafy Assistant Surgeon,
. Animad! Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

4. The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.  OA 499/2013

I Rahmath Beegum Keelakunnikkam,
W/o0. Mohammed B.K, '
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
- Kadamat Island,
Union Territory ofLakshadweep
Residing at Keelakunnikkam House,
Kadamat Island
Union Territory of Lakshadweep, PIN — 682 556.

2. Mohamined Shafi Qraishi Malika,
© 7 Slo. ML Sayedali,
‘ S :;!‘,Data Entry Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)

; tRémd ing at Malika House,
Kadamat Island,

Applicant

.Respondents

ddamath Island, Union Territory of Lakshadweep,;



f‘(‘.‘ozvv

Union Territory of Lakshadweep, PIN — 682 556
(By Advocate Mrs. Sreedevi Kylasé‘nath) |
Versus

. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The Di_stricf Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

(OS]

The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,

" National Rural Emiployment Guarantee ‘Act,
Kadamat, Union Territory
of Lakshadweep.

(By /\dvocatc[v 9 Radhakrishnan)

72.  OA507/2003

Muthu:Koya K

CasualLabour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address.: Kunninamel House
Amini Island, Union Territory of Lakshadweep
Pin - 682552

(By Advocate: Ml?(,(JSV\amy) -

Versus
1. inistrator
~ rritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555
2.~ The bxecutwe Engineer

-, (Department of Electricity)
“: Administration of the U nion Territory of Lakshadweep
Kavaratti- 682 555 -
He Secretary (Panc hayats).
1rect01atc of Panchayats)

Applicants

Respondents

Applicant



C
Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island, -
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. - The Director
(Directorate of Panchayats)
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 . ‘ Respondents

(By Advocate; Mr.S.Radhakrishnan (R1-3,5&6)

73, O.A No. 509/2013

1. Malecha Beegum K.C.
D/o. lndcen Kandilath
Kaval Lhcud House, Androth.

2. Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaibc la M.
D/o. KlddVC UK
Makku House, /\nd;olh

4. Aysha: Bccgpum P.V.K

' D/o. Yakoob P.K
Puthlya Pcntamveh Kad
/\ndloth

5. Rahmath Beegum K
D/o. Hamzakoya P.
Kunhali House, Androth.

Thahira L.
D/o. Sccthn Nallal

C%uianc a A. ,
=1/, Sdyed Mohammed M.



Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K'
D/o. \/IaJeed P.V.K
Pentambeli Kad, Androth.

9.  Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10. Raisa K.
- D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.]
D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth.

12 Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus
I. The Administrator,

Administration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

ctorate oflndusmes

Union Territory of L. akshadweep
Kavardthi, represented by the
Director-of Industries — 682 555.

3. Coir Subérvisor
Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74, QA 510/2013

“ in

’“Vlla

Applicants

Respondents

Applicant



Versus ..
i. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

[N

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat -- 682 556

(@S]

4. The Chairperson
Village (Dweep) Panchayath
Kadamat - 682 556

5. The District'Pergr'amme-Coordinator
MGNREGA, Kavaratti — 682 555

6. The Sub Divisional Officer and

Programme Officer MGNREGA -

Kadamat — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75. QA 557/2013

I IK.V.Naseer
IKKodavalappu House, Kiltan
Cook, Government Senior Secondary School
Kiltan '

K.PP.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan N Applicants

[N

(By Advocate: Mr.R.Sreeraj)

e Versus
GATTE e N '

e

s R
N AN
A ';(_\)gl\f\:Nl\:, SN

/ R e /\//, "\‘lge Administrator

ot *, linjon Territory of Lakshadweep
‘ } @ avaratti — 682 555

PR i

2. # The Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, . !
Village (Dweep) Panchayathi*
Kiltan — 682 558 -

4, The Chairperson

Village (Dweep) Panchayath

Kiltan — 682 558
5. The Principal :

Government Senior Secondary School

Kiltan — 682 558 Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76. QA 566/2013

1. Safiyath S
- Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B.School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B. School
Kadamath

Residing at Kailiyammakada
- Kadamath Island

4 K.K.Khalid
Cook, Government J. B School
Kadamath
Residing at Biriyommada
Kadamath Island

ol —

» ms-m'wpkmanulla
'fodf S (ook;. Qovernment] B. School
IKédamalh




/i _ : o7
6. Ummer P.P.1 SR
Cook, Government J.B. School
Kadamath \ 3
Residing at Allkothapura ‘
Kadamath Island o

7. Hidayathulla P J‘
Cook, Government J.B. School
Kadamath !
Residing at Kadamath Island

8. Muhammed Shafi P.P
Cook, Government S.B. School
Kadamath ‘
Residing at Kadamath Island

9. Pookunh]koya P.P
Watchman / Helper
Government Jawaharlal Néhru Senior Secondary School
Kadamath .- . .. b
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
- Residing at Biriyommada
Kadamath [sland I

11.  JaferP _
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath |
Residing at Pupathada :
Kadamath Island _ . Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus w“
1. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

~Director of Panchayath
*#. Department of Panchayath
) j “Administration of Union Temtory of Lakshadweep
© | Kavara(ti — 682 555 !
| & .l S
S ﬁ“h;z/Head Master
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Government J B School
Kadamath — 682 556

4. The Principal
Jawaharlal Nehru Senior Secondaly School
K adamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77. OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government }awaharlal Nehru
Senior Secondary School -
Kadamath Island

(By Advocate: Mr.P.V.Mohanan) '
Versus

l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
' Department of Panchayath
Administration of Union Terrltory of Lakshadweep
Kavaratti — 682555

J

3. The Pnnc1pal

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S . Radhakrishnan)

78. QA 5806/2013

. Yacoob

K athathe Chetta House, Kadmat.
2. Vahida
. Marikilam House, Kavaratti.

) Iabusa
y g Alachdpada Kavaratti.
'~ . 4 Yacgob

VET Kaladll ouse, Kavaratti.

SN /
v -

Respondents



1.

Muhammed Salih o
Aynepura House, Kavarafti.
Fareeda Beegam I
Molokepura House, Kavarattl.

‘91

Saleem o
Pallicham House, Kavaratti.

Bamban ;
Nambicham House, Kavarattl.

Sayed Abdullakoya
Chendipura House, Kavarattl.

‘Nafeesathbi.
-Poodiyam House,: Kavarattl

“Jamaliyath -
Thirinipura House, Kavanattl

Fazeela Beegum ‘
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan o
Athnachammada HousejKavaratti,

Jaffer |
Marikilam House, Kavaratti.

Amanulla,
Mela.lllam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaram

Hiyasudheen
Chamayathapura House, Kavaratti.

Eathahudeen
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21, Ashik
Puthiya Alikom House, Kavaratt1

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb RahmanT.P, -
Thaleka Pura, Kavaratti.

24, Jamhar Hussain
Beeranthoda House, Kavaratti.

25. Muhsin .
Beeranthoda House, Kavaratti.

26.  Rauf
Chettipura House, Kavaratti.

27. Hazarath :
Chungam House, Kavaratti:

28.  Khalid
Thottathapura House, Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

I The Administrator
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture i
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

”"',ijnchOI OFAmmdl Husbandry

'Depaitmcnt of Animal Husbandry

R “~Admm‘\strahon of Union Territory of Lakshadweep
4 Ka_lv,‘cpat\p 682 555

3

15 ]
ge/kaeep) Panchayath Kavaratti Island
sented by its Executive Officer,



Pin — 682554 Respondents
(By Advocate: Mr.S.Radhakrishfi‘an‘) :

79.  OA 582/2013

. Rasheed Koya gy
Multi Task Employee . -1
Public Library, Kilthan @ ¢+
Residing at Kilthan BT

2. Simt.Sulfabeegum
Cook, G.H.S Kadmat ¢ |
Residing at Melachetta Hauumakudl
(adamath Island N B Applicants

(By Advocate: Mr.P.V. Mohanan)
Vex sus

1. The Administrator k) "
Union Territory of Lakshddweep
Kavaratti — 682 555 i

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory ofLakshadweep
Kavaratti — 682 555

3. The Library and Information Assistant
Office of Library and Information Assistant
~ Public Library, Kilthan Island 682 557 Respondents

| (By Advocate: Mr.S.Radhakris'hnah)

80. ©OA 601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan fl_sland PO.,
Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedharan)

T ' ~* Versus
o ‘ . : Trav
/ 1‘\'?"/ Sy ,"‘ Union Tetritory of Lakshadweep, represented by the
[*E Admlmstrator Kavar attl Island Pin — 682 555.

lhe Dnector of" Panchayath Umon Temtory of Lakshadweep,

A
¢




'f ; 1‘«),}« yr-.,«;\'wég?;’é e & T.'""'"
Kavaratti Island, Pin — 682 555.

. -

The Chairperson, Vill alge'"'(Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep,
Pin — 682 558. '

(]

4. The Executive Ofﬂcer Vlllage (Dweep) Panchayath
Kiltan Island, Union Ter rltory of Lakshadweep, Pin — 682 558.

5. The Library and ln‘[’ormalién Assistant, Public Library,
Kiltan Island, Union Territory of Lakshadweep,

Pin ~ 682 558. . i Respondents

[By Advocate: Sri S. Radhakrishnain (R1,2,4 & 5)]

81. OA 634/2013

Malikdeenar, aged 21 yeas, S/o IIamzath
Sara Manzil House, Agatti. ~ Applicant

(By Advocate: Sri K.B. Gangesh). -
o Versus

I The Administrator, :
Administration of the Umon Territory of Lakshadweep,
Kavaratti-682 555. ‘

2. Director of Panchayats, A
Department of Panchayats
Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555.

3. Depaltmcm of Educatlon Admmlstratlon of the
Union Territory of 1 akshadweep, Kavaratti,
- represented by its Dnectoy — 682 555.

4. Village (Dweep) Pcmchdyét
Agatti Island, 1epnesented by its Executive Officer,
682 554. o Respondents

(By Advocate: Sri S. Radhakriéﬁ'nan)

OA 635/2013




(OS]

Agatti.

KM, Shahida, aged 59 yea;ef' , D/o. Kasmi, Kuttiyam
Mukriyoda House, Agatti. '

K.M. Amina, aged.46 years, |D/o Abdul Rahman,
Kuttiyam Mukriyoda IIouse Agatt1 Applicants

(By Advocate: Sri K.B. Gangesh)I ;

‘Medical Officer.in charge

The Administrator, o
Administration of the Union errltory of Lakshadweep,
Kavaratti-682 555. ;‘j;;‘}::jg't wo

Dnector ofHealth Servwes

‘Directorate of Health. Serv1ces
‘Kavaratti — 682:555..

:}z A . :
Community Health Centre, Agattl 682 553.

~ Medica{ Officer in'Charge, Rajzv '(Jemd)u Speciahty Yospital,

Agatti — 682 553. ENET

~ Village (Dweep) Panchayat Agattl Island, represented by its

Executive Officer, 682 553. Respondents

Coge s
[TRPTRIPE S
LURISTNE P

(By Advocate: Sri S. Radhakrishnan)

83.

OA 791/2013 RS

Fareeda Beegum M.I., Meppada IHam,
Agatti Island. : i Applicant

(By Advocate: Sri K.B: Gangesh)

AL,

- Vér‘su"s
The Administrator,
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. ;

... Director of Panchayats, &'l

“Department of Panchayats,

5ifd,r}g}1nlstl ation of Union Femtory of Lakshadweep,

RORTEEI
(R IR
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Project Manager, Desiccated Coconut Powder Unit,
l.akshadweep Development Corporation Ltd.,

I
Agatti, Kavaratti — 682 554

4. The Deputy Director (Admhi'), Lakshadweep Development
(“orporation Kavaratti = 68‘2 -‘554. :

5. Village (Dweep) Panchayat
Agatti Island, represented by 1ts Executive Officer, .
682 553. kN Respondents
(By Advocate: Sri S. Radhalqis‘h'nén) o

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasml =M P.,
Valiyapura House, Kilthan Island P. O
U.T. of Lakshadweep. S Applicant

(By Advocate: Sri P.V. Mohanan). s
::fjversgé

. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadwecp,
Kavaratti — 682 555. -

3. The Principal, Govemment‘:Higher Secondary School, :
Kilthan Island - 682 556. 7 Respondents

< By Advecale RAJLA‘(L@(\WVD

85. QA 880/2013

Muthukoya N.P Co
Nalakapura, Kiltan Island . | :
Union Territory of Lakshadweep‘—f682 558 Applicant

(By Advocate: Mr.Shabu Sreedh{airan)

Versus’

, SRR .Umon 1emtoxy of L. akshadweep represented

- by the, Administrator o
"Kavaxam lsland - 682 555



2. Director of Panchayath 4
Union Territory ofLaksha weep,
Kavaratti Island — 682 5551?]

I gt
HiE B
3. The Senior AdmlmstlatlveélCDf;ﬁ‘gfz-':'x‘:

Education (District Panchayla%:h);l I
“ . i

Union Territory of Lakshadwc!eg

Kavaratti Island ~ 682 SSSJ!I[j 1L e
i bt
4. The Principal ,11&%‘;.% “l ” ;
!!II\ B -

Government  Senior Seco‘% f;%ﬁ"f\.. chool
District Panchayat, Kiltan I 1Iaﬁ‘1'd"i "

i
Union Territory ofLakshad\]v é 68 32 558

(By Advocate: Mr. SRadhakrlsh‘“ f)" (1§

86. ()A- 898/2013

K.C.Abdul Khader

Kulikaraya Chetta House {7

Chetlat Island ,
- Union Territory of Lakshadibee;

(By Advocate: Mr.Shabu Sreedhe}’:f"‘tjx
“,,,‘

‘
Versus

I Union Territory of Laksha(;l ‘
by the Administrator * i S
Kavaratti Island — 682 555;_&.@,{ '

2. The Director of Panchayath' ]
Union Territory of Lakshadweep s
Kavaratti Island — 682 555 v

1 . .
'.!,f

3. The Senior Admm;stratnve-Ofﬁcer”
Education (District Panchay;ath)';i :
Union Territory of Lakshadweep
Kavaratti Island - 682 555

4. The Principal : |
Government Senior Secondary Schoo]
District Panchayat, Chetlat Island

‘1,/'~\
\& VOcate Mzt.S. Radhakrlshnan)

i
Tt

Umon Territory of L, akshadweep 682 554

Respondents

Applicant

Resbondents .
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87. (A 904/2013 o -l

Kadeeja C.P cor
Cheriyapurakad o |
Kalpeni Island B D Applicant

(By Advocate: Mr.K.B.Gangesh) -

Versus |
1. The Administrator R "i":
Administration of the Union Terrltory of Lakshadweep
Kavaratti — 682 555

2. Sub Dlvlslonal Officer = .
Office of Sub D1v131onal Officer
Kalpeni Island - 682 554 ‘

3. The Director (Rural development)
Department of Rural Development
Administration of the Union Territory
of Lakshadweep, Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishhan)

88.  OA 905/2013 y

L. Abdul Khader C.
Chekkiriyammada House
Agattl Island '

2. Bus*ar Jamhar T.P
Theklapura House : o
Agatti Island gfé; P Applicants

(By Advocate: Mr.K.B. (Jangesh)

\L .'f:-

Versus

1. The Administrator
e Administration of the Umon Terrltory of Lakshadweep

G S arat Island - 682 555
“\; o "*\'\V/(”’
/&2 Qucatox of Panchayaths

N Depa%'tmvm ofPanchayaths SO
i Ad nrm1t7uatlon of the Umon Ten 1tory of Lakshadweep
K avaratti Island — 682 555 :
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3. Project Manager
Desiccated Coconut Powder Unit
Lakshadweep Development Corporat1on Limited
Agatti, Kavaratti «-682,]5,,55 C

4, The Deputy Director (Admn)
Lakshadweep Development Corporatron
‘Kavaratti — 682 555 -
5. Village (Dweep) Panchayath
Agatti Island represented by its :
Executive Officer - 682 553+ : - . . Respondents
(By Advocate: Mr.S Radhakrishnan)

89. 0A 939/2013

l. Saﬁyullah K.C. - o
Kuttiyachada House -
Kalpeni Island

2. Saifulla M.1
Melaillam House
Kalpeni Island

3. Kunhikoya M.V [ERSEN
Mathil Valiyammada House o
Kalpeni Island

4. Kidave K.O ,;
Kakkachiyoda House
Kalpeni House

Applicants
(By Advocate: Mr.K.B.Gangesh)
Versus

I. The Admmlstrator »
Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555

2. Director ofPanchayaths
Department of Panchayaths .

Administration of the Unlon T emtory of Lakshadweep
Kavaratti Island — 682 556:13 :

1 akshadweep Burldlng Development Board
~Unlon Territory of Lakshadweep
= Kavarattl represented by its Secretary — 682 555

i)
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4. The Technical Officer | _
l.akshadweep Building Development Board
Kalpeni Island — 682 553

5. Village (Dweep) Panchayath

Kalpeni Island represented by its |

Executive Officer - 682 553 ' Respondents
(By Advocate: Mr.S.Radhakriéhtnén)

90. . OA 942/2013

l. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef -

Karakunne! House

Androth Island '
3. Mohammed Ubaidulla . 2+ ¢ .

Chodath House v

Androth Island '

i

4. Mohammed Fathahulla 2 o

Karachetta House b "..

Androth Island I Applicants

(By Advocate: Mr.K.B.Gangeéh} o

Versus -

. The Administrator
Administration of the Union Temtory of Lakshadweep
Kavaratti Island - 682 555 .

2. Director of Panchayaths’
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555

3. LLakshadweep Building De‘velo'pment Board
Union Territory of Lakshadweep
‘;M;:Js\a\varam represented by its Secretary — 682 555
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Village (Dweep) Panchayath

"Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

I.

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer .. i
Power House, Kalpeni

Residing at Chakakeel Hotise

‘Kalpeni, Union Territory. 6f Lakshadweep

P.Mohammed " .

Casual Labourer Ry

Power House, Kalpeni

Residing at Pokkayoda House
Kalpeni, Union Temtory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House:! . .

Kalpeni b

(By Advocate: Mr.Hariraj M.R)

Versfus
Union of India representéd: by the Secretary
to Government of India’
Ministry of Home A ffairs
New Delhi— 110 001

The Administrator S
Union Territory of Lakshadweep

-s'.'-."\Kavaxattl — 682 555

'T’xecutivc Engineer
i " Départment of Electricity .
" Kavaratti, Union Femtory ofLakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator- '
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development v
Administration of the Union Territory of Lakshadweep
Kavaratti - 682 555

3. Director of Panchayath

Department of Panchayath

Administration of Union Temtory of Lakshadweep

Kavaratti - — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93.  OA 1202/2013

I Akathar Ahammed K.K
lntemal Inspector
~ Agricultural Department, Kalpem
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
= -Internal Inspector
. ""Agrlcu]tuxal Department, Kalpeni
K:m:xmpavavahyammava House
3 _Kalpem Island
o Umon Temtory of Lakshadweep



‘ 3. Fareeda Beegum P.V

AT, i
_.;.Si::v.lh 'p :

2l

Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House -

Kalpem [sland

Union Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)
Versus

[ The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavalattl - 682 555

3. Agncultwal Officer
District Panchayath (Agrlculture)
Kalpeni Island — 682 557

4, Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94. O. A No 1225/2013

C.P. Showkathah

S/0. Mohammed Koya

Casual Labour, Electrical Sectlon
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

.
..

Ihe Umon oflndna

Repiesented by the Scmetaly to -
_ Goyemment of India,

métry of Home Affairs

Applicants

Respondents

Applicant



2. The Administrator
Union Territory of Lakshadweep |
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
-applicanfs have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two:';‘days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the.case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years logether:, albeit

-on casual/daxly wage basis. Therefore the common prayer in all these cases is for

o Cllssue o[ a derLllon to the respondents to regulan/e their services. In the case.of a

‘,, R
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments undet} the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged a;fter a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

, 6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above

contention:-
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‘“Secretary State of Karnataka & Others Vs. Umadevi and ()lhers -
20 6) 48CC 1.

fé Q] Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.

-
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3. Satya Prakash and Others Vs. State o/ Bihar and Others -
(2010) 4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC I
5. RN.Nanjundappa Vs. T.. Thimmiah — (1972) 1 SCC 409.
0. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchavath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in varioﬁs Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measﬁi'es etc. While 7 apblicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were éngaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was

e -

ffact undergone However, in those cases also, no material has been

}

_sputwc Jthdt such engagements were not made against sanctioned posts. In

Short/ thl’s érocess of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribuna] in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us'in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of

“irregular” or “illegal” appointments in public employment. The five judge

~Bench had dealt with issues relating to absorption, regularization,

permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited. and continued for long in'pub]ic
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further

observed that it would be erroneous to merely consider equity for a handful

~of people who have approached the Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to

'compete for employment. While dealing with irregular appointments as

distinguished from illegal appointments of duly qualified persons ‘against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without

the intervention of the orders of the Court/Tribunals, directed that the

""“ciﬁéé’t"on of regularization of the services of such irregularly appointed

»-employees be considered on merit in the light of the prmcxples sett]ed by




10. A three judge Bench of the ‘Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,

observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held‘thus:-

" Long service by itself may not be a .ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not:scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.” :

2. In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the éontractual appointment could bé made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court he]d that initial appointments of the appellants were made in gross
violatior{' of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Afticles 14 & 16. However, taking
_.-ngte of the admitted position that 800 posts of teachers were lying vacant,

| ex Court expressed‘ the hope that the plight of the appellants would

-taken into account by the administration and consider the

dcsnak;lht); of relaxing the age-limit provided in the Rules.



‘ 13. In Nanjundappa (Supra),"the 7 pex Court had held thus:-

“If the appointment u‘self is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularzzed Ratification or regularzzatzon is possible of an act which
is within the power and province of the authority, but there has been
soime non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in def lance of rules or it may
have the effect of setting at naught the rules.”

4. We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the authorities concerned, be it the Lakshadweep
Administration or the Village (Dweep) Panohayats/DiStrict Pénchayats
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed emoloyees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at.that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require

the servi‘ces of quite a number of those employees throughout the year' but

' by the Admlmstratlon on its own by utilizing the funds avallable with it.

The Admlmstratlon or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in Various
departments’ under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
Anumber of jobless people a’t least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applica’ritsf ‘fihave been engaged by Village (Dweep) Panchayats or District
Panchayaft,?‘the main contention raised by the learned counsél for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water

Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had

pl oached this Tribunal, aggrieved by the failure of the Union of India
3n?‘{
/ A ‘é&dﬁh@d _akshadweep /\dmmlstratlon in granting them temporary status
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‘to the local residents of Agathi Island were initially undertaken by the

Public WOrks Department. Later, it was entrusted to AVAM Society.
Grant-ivn-'Aidv was provided to meet the additional expenditure and the
Society used to manage the Seheme. Later, Island Councils were brought
into existence as .per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repeal@d by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the

- labourers working with the Water Supply Scheme came under the Village
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(Dweep) Panchayat. The. casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were. being paid by the Penchayat from the fund available with it.
After’cc»)nsidering the claim of the casual labourers, the Tribunal issued the
followiﬁg _among other direciions‘:- ?

a) - The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual

- Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme.

" b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
- Administration prescribes the scheme to the Panchayats for
~ regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
t}ie régularization of the casual workers under the scheme.

(a’) "No casual wor kers, including the applicants, who are in the
servzce of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
N~ for fresh recruits without considering them for the grant of temporary

DY e AR,

TR T eme.
O 7350 G;:<us if eligible as per the sch

3e Division Bench of the High Court while allowing the Writ

led by the Administration noticed that another Bench of this




Tribunal in Original Application__é‘_gl}lo.1297 &"_218 of 1998 had rejected an
identical relief claimed by some other casual labourers, holding thus:-

"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 1o be appointment orders and the subsequent service
certificates. We have good reason o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered il expedient 1o give employment to them. It
probably might have offered some succor by way of daily rated
wages 1o the unemployed local persors............

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of UT. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Adminisiration to
prevent misapplication of funds granted to the Village/District
Panchayal for developmental purposes towards expendilure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legttzmate "

21, The above decision was conﬁrmed by a Division Bench of the High
/Court m”**()PNo 28776/2001. Still later, OA No.1008/1997 and OA
No 571/ 998 “were also dismissed by a common order followmg the
decrslon mentroned supra, This order was also conﬁrmed by «the High

Court mO.P.No,35 164/2001.
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22, After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya-t. [t was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation (o hold that the Tribunal has committed a grave error in

giving direction to Lakshadweep Administration to adopt the,
Department of Personnel & Training Casual Labour (Grant of
Temporary Siatus & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayats for granting temporary status.to

casual labourers. The direction given to the Panchayat not to effect

any appointments till" the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside.”

23.  In this context, it is pertinent to note that in many of the cases, the
- Chairpersons of the Panchayats havé issued “orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24.  There is yet another aspeéi of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some

...CaSes that different political parties are in power in various Panchayats.

;Equatlons of power have changed after the last Panchayat elections. Some
- ;-of the OIders ofappomtments were cancelled by the successor Committee
in of,f ce of these Panchayats. More importantly, fresh engagements are

- :::.';?:bem/g‘ "' made on political basis and some of the

. “l._aiS“énggéements/retrenchments also have political colours.



25 In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared, through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7,2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Aﬁnexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above nqtiﬂc_ation
in support of the argument that the Panchayats are vested with the right
and authority to "hire and ﬂfe" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create | any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing. Counsel for the Administration himself has

appeared for the Panchayats as well,

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep

Panchayat Regulations, 1994 and the allied rules thereunder. While

inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,

to execute the wvarious works like road

aintenance,  water  supply, drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the PanchaYats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the introductibn of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkdya (Supra), this Tribunal has no
jurisdiction to entertain this bunch Q.f’ Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the épplicants in OA 394/2013
“has raised a further contenti.on that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) vofthe Ind_ustrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual emplovees cannot bé replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
/18. The learned counsel points out that some of the applicants in OA
394/2013 have been working. since 1994 while others have put ;in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants.in all these _ca“ses is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that som:e of the applicants have been working since 1994

and many of them since 1997. Quite a few of them have been workmg for
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30.  When these cases had come up for consideration before a Single
Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under -

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITl and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

“"(c;);_,\‘ Those who have been engaged under one scheme or the .
.75 Nother(other than those who have been engaged under the Mahatma
Géandhi national Rural Employment Guarantee Scheme (MGNREGS®
foreshort), but not those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e) Those who are mere casual /abourers not falling under any of
the above. .

11.  Of the above, disengagement of the existing casual tabourers :
‘and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
~weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be. disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision eommun/cated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have beén engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of ‘a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereaga/n fter g/vmg them a not/ce of two
Weeks before d/sengagement

13. In respect of (c), if the scheme under which the casual
labourers have been engaged . provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation given on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some attempt has been made Lo categorize the
labourers group-wise as delineated in the above interim order. Therea‘fter, v

. eVera! employees were sought to be disengaged. Understandably, all these

“employees who faced the threat of disengagement have approached this
- Trnbi:mal and those Omgmal Applications are also included in this bunch of

c e)f“ I appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment 1o maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes ﬂoated‘ by the Union of India which ensures minimum 100 days'

emp’loymem in a year to maximum number of people.

32, The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. it has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely respbhsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in’ their
anxiety to give some solace to a large number of uriemployed people rﬁight
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Depértments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job

opportunities, the islanders are destined to face this rigmarole without any

demur or protest. These people cannot aspire to get employmentﬂ_ih the

mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions refen ed to above, it cannot be
held that the applicants are entitled to get their services 1cgularlzed It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate

e been working on casual basis for the last 5 to 10 years is also

pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments ate‘being made. It shall be ensured by the
Administration that the esitire process of engagement of embloyecs on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagcment‘ of cﬁsuul
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue.relating to all these employees who have been toiling
for years together on casual basis, with utunost compassion, and give them
the benefit of relaxation it age; educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, .366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed -of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction. to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, !
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